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(v) 
INTRODUCTION 

I, the Chairman of the Commuttee on Estimates for the year 1994-95, 
having been authorised by the Commuttee m this behalf, present this 
Report on the Budget Estimates for the year 1994 95 पा respect of the 
(D Transport Department (11) Cooperation Department and (11) 1mple 
mentation of outstanding recommendations/observations of the Committee 

2 A brief summary of the recommendations/observations of the 
Commuttee 1s given 1n Appendices I II and पा पा respect of Transport 
Department Cooperation Department and implementation of outstanding 
recommendations/observations respectively The summary 15 not exhaustive 
and for full recommendations or observations of the Commuttee, reference 
be made to the mam report and the reports of previous years (for imple 
mentation) relating to the Departments concerned 

3 A bref record of the proceedings ot each meeting has been kept 
separately, ता the Vidhan Sabha Secretariat 

4 The Committee are thankful to the representatives of the Depart 
ments who appeared before the Committee from time to time for दिला 
valuable assistance to the Committee 

5 TheH Committee are also highly thankful:to the Secretary, Deputy 
Secretary, Haryana Vidban Sabha and lus staff for therr whole hearted 
cooperation and assistance given by them 

Chandigarh, { SURAJ MAL) 
The 1st March, 1995 Chairman, 

Committee on Estimates



- REPORT 

-~ -~ 
Constitution of the Committee 

The Commuttee on Estimates for the year 1994 95 consisting of nine members was nommated by the Sp.aker, on having been authorised by a motton and passed by the Haryana Vidhan Sabha पा 15 sitting held 
on the Ist March, 1994 and notified wvide Haryana Vidhan Sabha 
SecTetamat Notification No EC 1/1994 95/26 dated 28th April, 19954 

Appointment of Chairman 

2 Shr; Suray Mal, ML A was appomted Chairman of the 
Commuttee 

Sittmgs 

3 The Commuttee held 56 sittings at Chandigarh and sittings outside Chandigarh till the finausation of this Report 

Implementations/Recommendations 

4 The Commttee scrutwised the replies recetved from the Govern ment  connection with the outstanding recommendations/observations of the Commutteerelating to the year 1985 86, 1986 87, 1987 88, 1988 89 1989 90, 1990-91, 1991 92 and 1992 93 pertaming to the Industries, Food & Supplies, Town & Couatry Planning,  Tounsm,  Anmmal Husbandry Social Welfare, Forests and Irrigation Defiartments The Com mittee dropp d the recommeudations/observations where 1t was satisfied with the action, taken by the Government The observations of the Commuttee on the r.maining recommendations/obs.ryations 1n Tespect of these Reports are contamed tn Appendix IIT to this Report 

Select 1on of Departments 

5 The Commuttee sclected the following Departments with a view 10 scrutinise their Budget Estimates for the year 1994 95 

1 Transport 

Agriculture , - 

P W D (Public Healthy - - 
4 Fducation - - 

2. 
e 

5 Cooperation and 

6 ~ Excise and Taxation - - B 

Scrutimse/Questionnaire - " 

6 The CoJmm1ttee could not scrutimise/frame the questionnaire on 
the Budget matenial relating to the Aguculture, P W D ™ (Public Health), 
Education and Excise .and Taxation Departments for want of time -
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The Reports are always prepared [presented by the Commuttee after var- 

ifying the positton from the relevant record The Committee found that the 

plea taken 1n the letter of the Commissioner and Secretary, referred to abo 

ve, 1snot based on true facts The Forests department had also made such 

attempts 1n the past for dropping of certain outstanding paragraphs contain 

ed recommendations of the Committee 1n its previous reports relating to 

Forests Department through the then different Commussioners and Secretar 

168 of that department and during their oral examinations, while making 

this attempt, they had stated that they were told that these paras had been 

dropped and therefore the department should not have been called for oral 

examination But the Commuittee had never agreed to with the said plea of 

the department as 1s evident from the record of the proceedlngs 

The Committee after thorough considerationfdiscussion of all aspects 

of this matter, took a serious view of 1t and observed that though the 

gravity of the matter wvirtually demands moving of 2 Privilege Motion 

agamst the officer (8) concerned of the Government (1n Forests Depratment) 

for raising such matter unncessanily 10. writing of challegmg the validity of 

Committtee s Report/Recommendations yet being first case of this nature 

and for setting a better relation b.tween the Committee and the Govern 

ment 1t would defmtely be justified to give a chance to Government (In 

Forests Department) by over sighting the lapses on therr part Accordingly 

the Committee do not recommend to take any action this time 

agamnst the officers concerned ~ However, the Committee strictly cirect to 

the Government (Forests Department) that such like matters may not be raised 

पा future unnecssarilly Besides this, for smooth functionmng of the Comnuttee, 

the Comunuitee alsorecommend to the Commussioner & Seccretary to Govern 

ment Haryana Forests Department to send the desiresf replies (upto date,) 

for scrutiny of the Commuttee m accordauce with the earher recommendations 

of the Committee as given प्रा Appendix पाए of this Report, withm time other 

wise the Commitree will have no option except to move the motion of Privilege 

for not sending the requmsite replies of concerned paras



TRANSPORT DEPARTMENT 
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एपाशाप्राएड/एरटपाठप5 OF THE TRANSPORT DEPARTMENT 

12 Adequate Transport facilities are a pre requisite to घट all round 
development of the State The Haryana Roadways (2 departmental State Road Transport Uundertaking) 1s commutted to providing adequate, well Co ordmated, Lconomical & efficieat bus service to the pecple of the 
State  Haryana Roadways has earge! the roputation of being one of the best run Sfate Road Transpost Undertaking 10 the Country 

Haryzna Roadways has at presenta fleet 01 about 3800 buses which are operating services on more than2000 routes from its 19 depots and 17 sub depots covering a distance of about 12 lacs K Ms per day and carrymng dbout 20 lac passengers every day  Dunng the year 1993 94 Haryana Roadways earned 8 net profit of Rs 6 18 crore and coptributed a record total resources to the State Govt of Rs 11443 crore 1 the shape of profit, Interest on Capital Token tax on Haryara Roadways buses 

The Haryana Roadways-apart from providing bus services to every Nook & Cernercof the State 15 alsp providing bus services to all the destmations 1n the neighbouring States of Punjab, Himachal Pradesh Delhy, UP Madhya Pradesh, Jammu & Kachmir, Rajasthan and Chandigarh covering the rmprotant 5 orical seligious tourlst and Cummercial places गा these states Ha,yana Roadways 15 providing Video Dejuxe, Air Cooled and Express services on important trunk routes apart from the 
ordinary services EXpress bus services, with limited stops and no over loading have been mtroduced by Haryana Roadways on impofttant long routes Express buses having beiter design music system tinted glasses and faciltty for serving cold dripkshave been put m 1o service It 15 Proposed to provide 2. Cooled buses dunng the summer season 

In order to meet the demadcs for more services on small routes as well as with aview to 1nvoluve the Private Sector m the Economic Development of the State and te provide sell employment to the un employed youths 905 permuts to the Co Operative societies of unemployed youths have been given who would operate buses on Iink routes 

The main functions of the Headquarters are 10 control, supervise and 10 give directions to the Haryana Roadways and to regulate the enforcement for the various provisions of the Motor Vehicles Act/Rules aad Motor Vehicle Taxation Act/Rules As regarding  Commercial = Wing the same 15 to  provide effecient, adequate, economical and comfortable Transport facilities to _ the travellng public andto achieve this object, various schemes of the Department are prepared and implemented 

50 far asDepots of the Haryana Roadways are concerned, these have been opened at different places considerng their importance from Traffic point of view These depots घाट equipped with workshops for the maintenance of the buses In some the Depots 0 16 or two sub depots are attached for the better control operation of bus service Workshop facililies have aiso been provided 1n these sub Depots पा order to carry out day to day marntenance of the tleet and to keep it 10 healthy runmng position 

7
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The Secretary, Regional Transport Authortyalso conducts traffic 

checking m order 0 detect the 1llegal operation1 ¢ vehiCles without Toute 

permits without R C s rash dniving and over loadmg etc 

The mam function of the office of the supermtendent of police 

(Traffic) 1 to ensure the enforcement of the provisions of the Motor 

Vehicies Act/Rules To achieve this object, Traffic Police staff conduct 

intensive traffic checking on the routes 

There are six Motor Vehicles Inspectofs posted\ at Ambala, Karnal, 

Gurgzon, Rohtak, Bhiwam & Hissar At each district there 18 & board 

of Imspections, consisting of Deputy Commussionet, SDM And the 

Motor Vehicle Inspectors This board mspects the vehicles on the 

basis of the policy laid down by the State Transport Authority for 

the grant and renewal of the certificate of fitness under the Motor 

Vehicles Act Tests for competency to drve lLight/heavy vehicles are 

also conducted by this board " 

The mcome/expenditure of फिट Haryana Roadways depots varles 

11 direct proportion to the effective Kms to be opzrated and fleet 

strength 

The prmcipals 1816 down i the Budget Mannual for the estimation 

of pay (para 5, 6), Travelling Allowance and other allowances (para 5 8) 

and cffice expenses (paia 5, 9), are generally observed 

The numerical strength of the operational workshop Ministerial 

and Inspecting Staff of the Haryana Roadways 1s worked out on the 

pasis of norms approved by फिट Government 

The volume of work load of the department mamnly varies with 

the fleet strepgth The numberical strength of the mimsterial, operational 

and workshop staff depends upon the number of vehcles The Head 

office werk for the controllng of field establishment and allied matters 

such as purchase of spare parts construction of bus stand, bus queue 

shelters, cases of acquisition of Land etc which are dependant upon 

the fleet strength 

Durnig the year 1994 95 there will be no expension i the fleet 

strength 85 per Haryana Government/planning Commussion decision 548 

new chassis will be purchased for the replacement of equal number of 

old buses which have completed their hife period of 8 years fixed by 

the department or covered the fixed kilometer age of 6,00,000 k ms 

&
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BUDGET ESTIMATE 

/ 14 The total Budget allocation of the Department 1s to the 

tune of RS 2951792 lakhs The Headwise detail 15 as under 

Sr Major Head of Budget Expenditure upto 

No Account Allotment 31794 

{Rs 1n lakhs) 

1, 2041-Taxes on Vehicles 149 92 57 29 

2 3055 Road Transport 25250 00 9279 75 
excluding expenditure 
on afc of Interest 
M TDRF and 
MT R F which 15 
booked through T E 
at the close of the 
financial year 

3 {(a) 5055 Capital Qutlay on 
1226 46 Road Transport (Plan) 3738 00 

(t) —do— (Non Plan) 20 00 0 26 

As the department has vital role to play था. the economy of the 

State, keeping this asp.ct in view, the Committee after scrutinising the 
replies to the questionnaire prepared by the Commuttes and furmished by 
the departm.nt decided to examine the Financial Commuissioner and 

Ssctetary to Govt of Haryana, Transport Department bY way of 

illustrating furth.r imformation of some pomts and, therefore, the 
Commiuttee exammned the Departmental representatives 

After hearing the departmental ropresentatives the Commuttee desired 
that the department shonjd take 2ffzctive steps for the proper mamtenance 

of the Haryana Roadways buses 

FILLING OF VACANT POSTS 

15 The Commuittee orally examined the departmental representatives 

with regard 10 the various posts lying vacant 10. the department for the 

last many years From the replies/fexamination of the representatives 

of the department, the Commuttee was not satisfred and recommended 

that all the vacant posts, as gtven below, be filled up immediately as 

the d epartment 1s one of the expanding department and hasa vital role 

to p-ay mm the economy of the State
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Number of posts lymng vacant ता Head Oftices 

—__——__‘___
—__—__—____

_______——0 

Sr Name of posts No of posts Since when lying vacant 

No and reasons thereof 

1 _Senior Accounts Offices 1 Since 1993 The incumbent 
15 to be posted by Finance 
Department 

SenioT Accountant 2 Since 1/94 & 4/94 The 
posts remamed vacant due 
to non finalisation of pro 
motion case These posts 
have since been filed and 
two posts of Accountants 

- have fallen vacant which 
will be filled by promotion 

]
 

3  Accountant 1 Smce 1993 The post has 
been  kept vacant for 
making internal adjustments 
of the staff to be rendered 
surplus with the transfer of 
control of officeof S P 
Traffic to Police Depart- 
ment 

4 Steno typist 3 —do— 

5 ~Head Constable 1 Smmce  December, 1993 
Bemg filled by taking in- 
cumbent from Police 
Department
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The Commutiee desired that the mformation about the achon taken 
पा the matter be sent to the Commuttee at फिट earliest 

RECRUITMENT/PROMOTION/RESERVATION POLICY 

16  After perusing the reply sent by the department and orally 

examining the departmental representatives, the Committee came to the 

conclusion that the Reservation policy 1810 down by the Government for 

the promotion/appomtment on various posts, from the conductors b long 

ing to SC/ST classes was not being implemented properly by the Deptt 

The Committee, thercfor. recommended that पड information with 

regard to the reserved posts agamst whom the person of other categories are 

working be sent to the Committee at फिर earhest The Commttee also 

desired that the department should take immediate steps to promote the 

Conductors of reserved categories agamnst these re erved posts, and the action 

taken ता this regard be mtimated to the Commyttee at the earhiest 

COMPLAINT/EMBEZZLEMENT/IRREGULARITY .CASES 

17 (व) In roply to th que tionnure of the Cormmuttee, the department 

informed that certaln cases of complaint/embszzlement/irregularty of funds 
agamst th offi rs/officials of th depirtment were detected and are still 
pending for finalization The detail of he such cases ar-s“a_‘sukwuder- 

1 In April, 1993, a case of Embezzlement of Govt money was noticed 
in Haryana Roadways, Swsa Oae ShriJagdish Chander who wasdoing 

the duties of Asstt Cashier embezzled Rs 24091582 Py from the cash 

section An FIR was registered agamnst him on 22 4 93 under section 

409 IPC with polce Station, Sirsa He was also placed under suspensiom 
A departmental enquiry has also b.en wnstituted 1o this regard Charge- 

sheet have also been 1ssued to other officers/officials who were found 

negligent 1 the dis-.harge of thewr dunes Th police his challaned the 

case m the court and the next date of hearng 15 2411 94 

2 In Ambala Depot Shri Gobind Ram Driver who used fo get the 

buses passed, embezzled an amout of Rs 51,184 35 He used to take 
advance from the office and deposited through challans but while getiing 

challans passed from office he got excess no of ehallans passed by way 

of preparing photo copies of the challans 85 bogus and then got them 
passed from office and adjusted against temporary advance In this way 

he pocketed Rs 51,184/35 for which he has been suspended aund further 
mimvest_igxatlon पा the case 15 underway by General Manager 

3 Shri Prem Singh Head Electrician H R Delhi brought 5 Kg Hydrolic 

Acid instead of Sulphupmc Acid from the Store and poured mto the 
Battaries and with the result the Battaries were damaged and the 

department suffered a loss of Rs 8640/ He was chargesheeted under 

rule 7 of pumshment and Appeal Rules on 7/12/92 and now 8 show 

casue notice has been mssued-to him on 6/7/1994 

4 Shr1 Bry 1.81, Yard Master Haryana Roadways Buwam had taken 

two empty 25Kg drums and one empty Mobile drum of 205 litres on 

1,6,92 without approval of higher authorities and without depositing cost
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of these drums The official was chargesheeted under Rule 7 of HCS 
punishment and Appeal-Rules on 7 12 1992 Show eause Notic was 8150 
issted to him on 23 594 for recovery of an amount of Rs 444/ His 
reply to the show cause notice has bcen examined but has not been 
found satisfactory and consequently punishment of stoppage of 3 annual 
1ncrements with commulative effect and recovery of Rs  444/- and adverse 
entry about his integnity या his ACR has been awarded to पाता vide 
endst No 36109 11/AE3/E2 dated 20 10 94 

There are numerous cases of embezzlements of small amounts against 
var ous conductors and 11 15 very difficult to give details of cach such 
caso 

The department mmformed the Committee about the action taken 1n 
these cases The Committee observed that only the departmental action 
was required पा these matters 

Therefore affer hearing the departmental representatives the Committee 
desired that the cases given at serial No 1 2 and 3 be inqured by the depart- 
ment m detail and the Committee be mformed about the report and achon 
taken thereon 

The Commuttee further desired that the action agamnst the Assistant 
Cashier who embezzleed an amount of Rs 2,40 915 82 P be taken and the 
Commuittee be informed accordingly alongwith the copy of the mquiry report 

(b) 1Inreply to the questionnaire of the Commuttee the department 
also informed that there are 6 cases which are pending 1. various Courts 
agamnst the officeis/officrals of the department The detail of these cases 
arc 85 under -- 

Embazzlement 1n Haryana Roadways Faridabad 

1 Embazzlement of Rs 60,000/ by the officials of cash Branch of 

office of General Manager Haryana Roadways Faridabad FIR dt 11 3 87 

An FIR was lodged on 11 3 87 vide FIR No 99 against Sh Suleman, Asstt 
Cashier for embazzlement of Rs 60,000/ Interim reply was received from 
S P Faridabad vide his letter No 38755, dt 24 11 88 that specimen signature 
of the person mvolved are bemg verified from Director, FSL. Madhuban The 
wcase 18 stall pending mn the court last date of hearng m the court was 

g-93. - ~ 

2 Theft of cash chest along with cash of Rs 1 12 lacs पा sub 
depot, Hodel 

- 

FIR dated 9-1 91 n police Station Hodel, cash chest alongwith a sum 
of Rs 112 [80 and some other mmportant papers were stolen from the office 
of Sub depot, Hodel on the mught of 3rd and 4th Jan, 1991 An FIR was 
lodged on 4 1 91 vide FIR No 4 m Police Station Hodel The case was 
challaned 1n the court on 7 5 92 and the case 15 still pending in the court 

Fes 

1 3 Embazzlement of Govt revenue by फिट officials of pass 1ssue Br 
of General Mapager, Haryana Roadways Gurgacn 

N 

3



\.}\ 
N3 23~ 

FIR dt 17 891 A sum ए Rs 208 lacs was embazzled by the officials of 
pass 1ssu¢ Branch of General Manager Haryana Roadways Gurgaon and 
important record was also misanpropriated and FIR was lodged on 17 8 91 
vide FIR No 570 with the SP Gurgaon The case 1s still pending ता the 
court last hearing was on 21 12 93 

4 Theit of Rs 2,70 300/ 1n the officc of GMHR , Ambala 
FIR dt 29 1291 A robbery of cash worth Rs 70 300/-was effected 
on 29 12-91 by some unidentificd persons and FIR was lodged on 
30 12 91 wide FIR No 659/91 SP Amhala has reported vide his letter 
dt 6494 that CITM Ambala has accepted the untraceable report and 
the case has been filed 

5 Govt revenue has been embazzled in the o/o Registering 
Authority, Narnaul by making cuttings/overwriting in the origional treasury 
challans An FIR was lodged against the dehinquent olficials on 25 2 1992 
but no progress has been reported by the SP Narnaul so far Next 
date of hearing m the court s 211294 Amount (व Rs 34907 25 
was volved m the case 

6 Embezzlement of Govt Revenue by the official of pass 1ssue 
Branch of Sub Depot Naraingarh to the tune of Rs 12000/ FIR 
was lodged, vide FIR Nc 147,dt 27991 The case 1s pending m the 
court and npext date 1s 24 1 95 

Robbery m Haryana Roadways Karnal 

A robbery took place on 27794 पा. which cash amounting to 
Rs 811514 50 belonging to Karnal depot was lcoted The culprts 
were arrested by the police and the cash recovered from them and 15 
Iying with police An FIR was lodged with Pohice Station Karnal and 
the case 15 under trial in the Court 

The Commtree desiwred that फिट above cases, which are peuding m 
various Courts may be persned vigorously so that these may be finahzed 
and action taken agamst the delmquent officers/officizls 

The Commftee further desired that with regard to the robbery 
m the Haryana Roadways Kunal the matter be tnken up with the Police 
Department to get the amount of Rs 811 51450 refunded from the 
Police Department 

ALLOCATION OF FUNDS FOR YARIOUS SCHEMES 

18  1In their reply the department informed that the funds amounting to 
Rs 3195 1805 and Rs 3250 lacs weie allocated during the year 1992 93 
and 1993 94 respeciively for various schemes the detaill of which 15 85 
under — 

Sr No Neme of the Scheme 1992 93 1993 94 

I Land Buildings 275 00 125 00 

2 Acqusition of Fleet 2895 0 3025 00 

3  Workshop Facilities 24 00 9500 

4, Other Bxpenditure 1 00 500 

Total 319500 3250 00 
e S e el e
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During oral examination the departmental representatives also infor 
med the Committee that a Corporation for carrying out the construction 
works of bus stands etc was being set up by the State Government and 
the same shall start functioning by April next Therefore the Commuttee 
desired that the detail functiomng of the said corporation and progress 
made m this matter be sent to फिट Committee at the earliest 

LINK ROUTES FOR PRIVATE COOPERATIVE SOCIETIES OF 

UNEMPLOYED YOUTHS 

19 The Conmiltez walle going through the replies submitted by 
the department and after exammming the departmental reprcsentatives 
observed that the desired results, have not been achieved by the implemen 

tation of this schemes The Committee observed that the said scheme 1s 
not viable and some of the Cooperative Societies are suffering 1055 on the 

link routs alloted to them The Financial Commussioner and Secretary to 
Government Transport Departmsnt has agreed to reconsider the viability 

of the Ik routs by extending upto 15 KM on the Main Road/G T 
Roads He has also stated that on receipt of the applications from the 

concerned Cooperative Societies the department may consider the request 

after these application have been verified by the Secretary RTA concerned 

During the oral examinaticn the Committee has also observed that at some 

of the routs there 1s a gap between the routes allotted to the Cooperative 
Societies and the routes on which the Govt buses are pifying causing there 

by 1nconvenience to the villager/passengers 

The Government has started this scheme with the views that unemployed 

youths of the Haryana State after forming the Cooperative Societies may 

get employment by getting link routes but some of the link routes are not 

viable and thus these Cooperative Societies घाट not earmng benefits 

Therefore, the Committee desired rhat the Government should recons: 

पल thc matter with 8 view to make them viable by extending the hnk routes 

on Main Road/GT Roads upto 12 KM without permmtting the private operators 
to pick up passengers on ths portion 

The Commuttee further desired the department fo look nto the matter 

to connect link all the routes where there1s a gap so that no mconvemience 15 

caused to the yillagers/passengers 

The Comittee further desired that the action (aken by the Government 

1 t hese matters be sent to the Commuttee at the earhest 

ANNUAL ADMINISTRATIVE REPORTS 

20 On the basis of replies supplied by the department the Com 

mmuttee further orally exammned the departmental representatives and 

took a serious view that the Admmstrative Report of the department have 

not been published/printed after the year 1988 89  The departmental 

representatives assured the Commuttee of the early publication of these 

reports 

¢
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Therefore the Commiftee recommended that department to expedite 
the matter for publishing the anniial admimstrative reports and the Committee 
be informed accordingly Qe 

LATEST TLCHNIG/WASHING MACHINES 

~ 

21 In rep'y to the qu.stionnaire of the Committee the department 
stated In पिला reply that tha faactioming ol th. State Transport 1s satis factory eventhan a Techuical Officer of th. department was seat to Maharashtra and Andhra Pradszsh for getting th. information with regard to the latest technic The department has further stated that automatic 
wheasbhmg machines has been installed 1n the following Depots for cleaning 
the buses — 

Statoment of Bus Washing Machine nstalled ता various depots of 
Haryana Roadways 

M—%——‘—*————*—-—_‘ A - 

S Nameof Quantity & Date of Sub Depot where Decision to No theDepot Inspection washing Machme be taken 
13 to be 1nstalled for mstallat 

100 of wash 
mg machine 

1 Ambala 1 11093 

2  Iind B — —_ Narwana 
3 Kaithal 1 11-5 94 
4  Sonepat I Installed by M/s K R 

- Equip Szhabad 

_ 5 _Chandigarh 1 _Installed as intimated 
- letter dt 25 7 94 - 

6 Xarnal 1 30894 

7 Yamupanagar I 24194 Naraingarh 
8 Delhi i 6-4 93 

Leyland 

9  Gurgaon 1 21-2 94 Narnaul 
10 Rewan I Date could rot be 

verlfied 
11  Bhiwani 1 31-394 
12 Fandabad 1 251193 Palwal 

13  Hisar 1 M/s K R Equip Hansi 
Sahibabad 

14  Simsa 1 - 2494 Dabwali 
15 Fatehabad — — Tohana
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After hearing the departmental representatives, the Commttee desires 

that the department should send detmls of the automatic bus washing 

machmes purchased from the concerned agencies/market alongwith the 

information whether these machmes are functionmg properly —The Committee 

further desired that 1t wonld also mspect some of the Depots/Workshops m 

the State where the modermsation has been done 

LOSS/PROFITS 

29 After scrutmising the followiag reply submutted by the department 

the Committee orally examined the departmental representatives 

The Haryana Roadways earned a tentative Profit of Rs 70821 & 

617 81 lakhs during 1992 93 and 1993 94 respectively However the 

above figures of profit are subject to audit of A G Haryana 

However the profit earned by the department durlng the year 1993 94 

1s less than the profit earned 1n 1992 93  but the Commuttee felt satisfied 

with regard thereto - 

But the Commuttee desired that a depotwise detail of the profits/loss, 

earned/suffered by the department m various depofs, during the fimaneial 

year 1994 95, be supphed (0 the Committee at the earhest to enable the 

Committee to mspect the concerncd depots to kmow the reasons of losses, 

if any 

ENCROACHMENT OF LAND BY PERSONS/PARTIES 

23 पृष्ठ reply to tae questionnaire of the Commuttee, the department 

has supplied the mformation with regard to the encroachment of land 

pertaining to the State Transport Department as gtven below — 

There 15 2 dispute with regard to three pieces of land of Haryana 

Roadways 

(1) The Tst dispute 1s regarding 1 Bigha 9 Biswas of land at Gurgaon 

S/Shri Har1 Kishan etc and Kishori Lal have filed suits m the 

Civil Court at Gurgzon and the Court has granted status que 

The case is bemng contested by the Genperal Manager, Haryana 

Roadways, Gurgaon The Distt Attorney (HQ) has also bgen 

asked to look into the interest of State 

(1) The 2nd case 1s regarding the encroacnment of land at Ballabgarh 

The department was allotted land measurmmg 24 75 acre for the 

construction of Bus Stand and workshop but 16 77 acre of land 

was under encroachment by Jhuggi Dwellers so the bus stand and 

workshop had been constructed on the available vacant land 

This department has been approachingthe HUDA for removal of 

the encroachment but with no results — 

(1) The 3cd case 15 of the Bus Stand at Shahabad Haryana Roadways 

Kurukshetra came mto existence wef 6190 Theland of bus 

stand at Shahabad had been encroached by some Truck Operators 

prior to year 1986  The location of land 15 85 under, _



27 

North  Vaterinary Hospital (from where the buses run by 

South  HR Bus Stand Shahbad the Roadways) 

East .G.T Road _ 

West  Railway line 
. 

__The Truck Qperators, filed a civi] suit titled Dwarka Dass & Others 

Vs Haryana Roadways 1 the court of Sentor Sab Judget Karukshetra 

alongwith stay application The Ld Court granted the stay and the 

same was to contmue till the disposal of crvilsuit That on 24 8 94th-~ 

court of Mrs R R Garg di-mussed the case The office of th- GM, 

H R Kurukshetra 1s taking necessacy step» for getting the encroached 

land vacated 

After hearmg the departmental reprcsentatives, the Commuttee desired 

that the departmentshould take appropriate action for getting the land at 

Gurgaon vacated from the persons concerned ‘The department prommsed to 

~gend the detailed reply of the case but the sad reply has not been recerved पता 

the finalisation of the Report, therefore, the Committee desired that the detailed 

mnformation of thus case be supplied to the Commuttee at the earliest, along 

with the cause of delay 

With regard to the encroachment of land of the State Transport Depart 

ment at Shahabad the Committee observed that the department has not 

-taken an anpropriate action at appropriate time and the department remained 

snactive for about 9 month  Therefore the Commuttee took a serious view 

and desired that the department should take mmediate effective steps fo get 

the possession of the smid Iand without further delay The Committee be 

- mnformed about the action taken by the department at the earliest 

REVENUE RECEIPT (TAXES/FEES) 

ROAD TAX CHECK BARRIERS 

24 (a) In reply to the questionnaire of the Committee, the Depart 

ment has supplied the followmng mformation — 

(1) An Amountof Rs 223494151/ has been collected as Revenue 

Receipt (Taxes/Fees) from 1494 to 317 94 as per details given 

below — 

Mimor Heads/Sub Head Amount 

101—Fee Under the Indian Motor Vehicle Act 13,69 86,439 

_102—Fee Under State Motor Vehicle Taxation Act 8,65 07,712 

Total 22,34,94,151 
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(11) Dustrict wise details of Taxesand Feesfrom 1 3 94 10 37 794 15 as 
under — 

Sr Nams of District;Treasury Amount 
No 

1 Hisar 2,76,42,688 

2 Rohtak 1,96,41,975 

3 Gurgaon 1,38,78,176 

4 Karnal 2 45,20,990 

5 Ambala 329,60 629 

6 Chandigarh 76,51,282 

7 Jind 66,31,926 

8 Narnaul 9,95,115 

9 Faridabad 4,25,50,079 

10 Bhiwani 82,32,312 

11 Kurukshetra 21 92,360 

12 Sonepat 95,97,159 

13 Kaithal "20,80,277 

14 Sirsa - 81,56,589 

15 Rewari 69 01,116 

16 Jagadhn (Y Nagar) 38 56,561 

17 Panipat 26,97 203 

18  Dell 733,07,714 _ 

Grand Total 22,34,94,151 
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15939 cases of 1llegal operations were detected 1 respect of all type 
of vehicles and challaned by R T As and S P Traffic, Police durmg the 
period 1 4 1994 to 31 7 1994 

The Commuittee was 1ot satisfied with the [clarification given by the 
Departmental representatives, on certamn pomls relating to above replies, 
during therr oral examwation Hence the Commuttee deswred that the 
Department may also पापा कट to the Commmttee about the profit, if any, 
earned by the department by way of surprise checkings 

(b) In reply tothe questionnaire of the Comauttee, the department 
has also supplied the followng information — 

All Road Tax Check Barrier were transferred to Excise & Taxtation 
Department 1 August 1991 as suchno Road Tax was reahised by this 
deptt after 8/91 

However, the revenue receipts have been ¢ollceted f[rom Excise & Taxation 
Department which given asunder — 

Road Tax Toll Tax  (Amount in 
crores) 

1991-92 2179 35 92 

1992 93 3 40 35 96 

1993 94 3 90 13 95 

- 1009 85 83 
e e g 

The Toll Tax wasoblhshedw e f 19 93 

The mformation regardmg plying of vehicles 15 not available Since 

the Road Tax Barriers have been abolished 

During the oral examimation, ithe departmental representatives stated 

that there was a fluctyation/variation in the collection of taxes/fees during 

the last three years 1t was because of the reason that the Road Tax Gheck 
Barriers have been abolished m the State As such no Road Tax was 
realised by the department after August, 1991 

After hearmg the | departmental representatives, the Commuttee destred 
that the mformation with regard to the profit/loss earned/suffered by the 
department due to the abohtion of the Road Tax Check Barners be intimated 

to the Commuttee 

ISSUE OF LICENCES/PERMITS 

25 Inreplyto the questionnaire of the Committee the department 

has submitted that the mformation with regard to the driving licences has . 
not been recesved from the Registermg Authorities The department has
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further stated that during the period from 1 4-1994 to 31 7 1994, 32998 

permits have been issued by the varous Regional Transport Authorties 

The detail of which 1s 85 under — 

Nameof R T A Pericd Permits 

Ambala 1 494to 3998 
31 794 

Faridabad- 11953 

Hissar 5414 

Rohtak 6761 

Kamal 3099 

Rewarl 1773 _ 

During the oral exammauon of the department 1t was agam mtimated 

to the Commuttee that the requisite information regarding driving licences, as 

stated - above, 15 still not availaple with them 85 the same has not so far been 

recetved from the Registerng Authorities concerned 

The Commuttee also felt that the representatrve department/Govt are 

not fully prepared while appearing before the Commitiee during therr oral 

exan mation 85 they are not able to supply the desired information regarding 

detail of licences/permuts 1ssued to the private persons etc 

The Committee therefore desired that the mnformation with regard to 

the licences/permits issued to the private persons alongwith the detail of mvahd 

hcences/permits पी any be supplied to the Committee 

The Committee further desired that the up to date information with 

regard to the dniving hcences which was not supplied till the finalisation of 

this Report, be supplied to the Commuittee at the earliest ! 

CHALLAN OF VEHICLES - 

- 26 पाए reply to the questionnaire of the Commnuttee, the department 

has supplied the information with regard to the challans made by the various 

Regional Transport Authorties m the State The detatls of which are as 

under — 

Name of RT A Cases of Challaned Vehicles 

1 2. 

Ambale 557 

Hissar 18432 

Faridabad 17951 B 

Rohtak 10990 

Karnal T - - -~ 1008 

Rewarl 16992 

S P Traffic 17203 

- -~ B 83133



ही 
दा 
§ 

31 

Durmng the oral examination the Committee observed that there 15 & 
great variation 1n the number of challans made by the various authonities The 
Committee has further obsersed that at the time of checking if the General 
Manager or any other Senior official of the department remains present then 
it would be made more effective Checking should be made by the Flying 
Squad.offieer and by G Ms at least for 3 days पा 8. week 

Therefore फिट Commiitee desired that to improve the cheeking system 
of the department, the department should take immediate appropriate action, 
under Infimation to the Commiitee 

'The Committee further desire that फिट department should consider and 
start the procedure to finabize.the cases of challans by the departmental 
authorities, instead of sending the challans to the courts 

Durmg the Oral Examination of the Department, the Commuttee 8150 
pomted out that in various areas/places of the state certan unauthorised/ 
private vehicles were 10 operation for carrying/itransportation of passengers 
The Commuttee further pomted out that such vehicles can 06 seen pickmng up 
the passengers from the gates of various bus stands पा. फिट State It was felt by 
the Commuttee that 1t could not be done without the conmivance of the 
officials of the concerned depots of the Haryana Roadways A strict watch 
by the Senior Officers 15 expected 

The Committee observed that due to the pl#ying of unauthoriesed 
vehucles for the purpese of carrying the passengers, the department 15 suffering 
a great loss  Therefore the Committee desired that the department should 
take effective steps to stop the plying of unauthorised vehicles by challaming 
and confiscating thenr by the department and फिर Committee-he Informed about 
the action taken 

LAND/BUILDINGS PROGRAMME ~ - 

27 The Transport Department has submutted the followmg replics 
with respect to the acquisition of land construction of Bus stands, Workshops 
and Bus queue shelters at various places m the State —
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(1) Name of Bus Stands where the land has been acquired but the con 
struction work has still to start and no estimates for the construction 
of bus stands has been prepared by the P WD (B & R) 

Sr  Name of bus Stand 
No 

1 2 

1 Rohtak by pass Foundation stone laid by the Hon ble Chief 
Minsster This Bus stand has been made 
operative temporarily Rs 10 1805 more 
have been sanctioned recently for providing 
better facihties 

2, Jullana 

3 Bhadra 

4 Hathin 

5 Dhand 

6 Bhuna 

7 Ratia 

(ur) List of places where the HUDA/Gram Panchayat/Munioipal Committees 
havedbeen requested to transfer land free of cost for the const of bus 
stands 

NSI'0 Name of the Station Land belonging to 

1 2 3 

1  Karnal Bye pass HUDA 

2 Kaithal Bye Pass —do— 

3 Panmpat workshop —do— 

4  Satnals Director, Panchyat, Haryana 

5  Sadhore —do— 

6 Hassanpur —do— 

7  Nisang —do— 

8 Israna —do— 

9 Puphana Agriculture Marketing Board 

10 Kalayat
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»(1v) List of cases where the Jand acquisition procecedings are pre 

sently givung below — 

Sr No Name of Stations Latest Position 
— 

1 Seewan Notification under section 6 and under scction 7 

have been 1ssued by the Govt and land acqut 

sition Collector demands-funds for accouncement 

the award of land The matter was placed 06 

fore the Transport Board n 5 67th meeting and 

it wasdecided by the Board to get the land free 

of _cost forconstruction of bus stand from 

Gram Panchayat/Municipal Committee/HUDA 

Accordingly the G M  Haryana Roadways 

Kaithal has been advised to contect concerned 

authorities and get the landfree of cost The 

reply of General Manager 15 awaited 

2, Kharkhoda The matter was placed before the Board and 

board decided to get land free of cost from 

Munictpal  Committee/HUDA/Gram Panchyat 

Accordingly the General Manger Haryana Road 

ways Sonepat has been asked to contact the 

concerned authosity and get land free of cost 

The General Manager mformed that selected Jand 

1s not donated free of cost by any authorty and 

requested to release the funds It has been 

decided to putup the matter before the Board 

Case will be submitted before the board 1n 

the next meeting 

3, Ateli The payment of cost of land has been made to 

LAC to announce the award Assoon 85 the 

possession 15 given to the Deptt  further action 

for the construction of bus stand will be taken 

4 Jai Kalan The notification under section 6 and order under 

section 7 have been issued -by the Govt and 

the LAC  has not demrnded the value of 

land 

5 Kalayat The site has been selected by the sitng Board 

The Dire tor Local Bodies Haryana, has been 

requested to transfer the land to this department 

free of cost As soon as the possession 1s given 

- - tothe Deptt Further action for the const 

ruction of Bus stand will be taken  _ 

During the oral exammation the department has mformed that the 
Rohtak Byepass Bus Stand has been made operative-temporarily The 

Committee pomnted out that the 5810 bus stand has not actually been 

started Joperative 85 stated by the Department The Comumittee observed 

that progress on the work for theconstruction of bus stands, which are 

under construction 15 siow
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The Committee desired that the actual positror of the Rohtak byepass 
bus stand फिट sent to the Committee 

The Department also to take immediate steps for the construction of 
the remaming bus stands particularly as shuwn at serial No (1) ab,ve 
The department should make efforts to complete the construction work 
of bus stands which are under construction or of which foundation stone 
has been laid, within one year 

The Committee further desired that the deparrment shouldlalso take 
effective steps for getting the Jand transferred free of cost from the 
HUDA/Gram Panchayat/Muncipa] Commttce etc so that the work on 
these Busstands could bestarted withomt delay The action taken पा the 
matrer be mtimated to the Commttee 

COMPUTERISATION OF WORKSHOPS 

28 Intheir reply to the questionnaire of the Commuttee, the 
department submitted the reply to the Committee 85 below — 

Four important operausonal and functional areas (Store Inventory 
Mauntenance of Vehicles on hine ticketing and personnel Manag-ment) of 
Haryana Roadways have been computerised in Ambala and Yamuna Nagar 
deposts for improving the operational/finansial viabilicy of Roadways 
After the implementation of the scheme, the quality of wo.king of 
these Depots 15 mmproving - 

The computerisation scheme has alse been extended i  the 
remaming 8 depots with TATA fleet/Chandigarh, Karnal, Jind, Kaithal 
Sonpat Delht Kurukshetra and Panipat on. leyland depot Hisarand 
at Headquarters The estimated cost for this scheme 18 as under 

System 1nstalled हो T~ - - - Approximate cost of one 
पा each depot T system per depot 

Hardware - 

{1) One PCAT 486 DX computer Rs 179641/- 
and 4 PCAT 386 SX 
terminals 

() UPS—3 Nos 1n each depot Rs 54600/ 
@Rs 17500 +ST 

(1) Printers (3 in each depot, one Rt 47400/ (prr 
for HQ) +Rs 15800/- Depot for three) 

(1v) Software charges for CMC Rs 92500/~ (फुल 
depot) 

Government sanction fora total amount of Rs 4517310/ has 
been received for computerising 9 depots named above and Head 
Office vide No  2/16/94 6ET (1) dated 24 594
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On scrutimismg the reply and orally eXxamuning the departmsntal 
represeniatives, the Commuttee, with aview to see the improvement, if any 
after the iniroduction of this scheme desired to visit the depots offices, 
where Copmutensation system has been provided 

DRIVERS TRAINING SCHEME 

29  After sc utinisiag the rply sent by the depirtmesat the depart 
mental repres.ntatives stated during the oral exammation that atraining 
course of 60days was b g imparted to 15506 the licences for traimng 
the new heavy vehicles drivers The department also aformed that after 
the traming the Heavy Vehicle Dnver 1sappomted afier the completion 
of 5 years expernunce as sach पा view of the reply of the department 
the Comnuttec desired the department to look mto the matter with a view to 
give more employment to the persons/Drivers who took trapmg from 
Privers Trammng School, Murthal 

SPARE PARTS 

30 Durmg the oral exammation of the department the Committe~ 
pointed out that certain buses of the State Transport were not provided 
with certamn required extra components/ spafe parts as pef Dorms 
Tbe Committee therefore, suggest that the departmentshould look into the 
ma tter and give smtable instruction to all the General Managers to provide 
steppony with required tools to all the buses with 8 view to avoid any incon 
venience to the passengers who travel in the State Transport busse 

BUS BODY BUILDING 

31 Inreply to the questionnaire of the Committee the department has 

supplied का the information as given below — 

The bodies of buses of Haryana Roadways are bemng got fabricated from 
the followng Body Builders at present S 

1 Haryana Roadways Engme:///rrmg Corporation; Guigaon 

2 M/s New Mode! Industrigs Jullundur 

3 M/s Hem Raj & Bros Sirhind 

4 M/s Bharat Metal Fabricators Jaipur A 

3 M/s National Coach Builders, Sirhind 

HREC has fabricated capacity of 20 Express buses per month  Under 
these ctrcumstances 1t 15 not possible to get all the buses fabricated from 
HREC In view of the limited capacity of HREC the fabrication of bus 
bodies from outside source 15 justified 

Only all metal bus bodies are bemng got fabricated The tenders are 
floated by the Transport Deptt through press On the receipt of the 
tenders, these are put to High Powered Purchase Commuttee through 
Director, Supplies and Disposals Haryana for decision and allotment of work 

Durtng oral examination the departmental representatives could not 
fully satisfy the Committee about the builling/fabrication of bus bodies 
from the pravate firms The department mformed ths Commuttee that 
large number of bodes of bus s o Hayana Roadways w.re fabricated by 
th  private Firm> Tne d.partm nt inform d th: Commuttee that 
due to less caprity of rlaryaia Roadwiy. Enginseriag Corporation at
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Gurgaon, 1t was not possible to fabricate all the bodies of buses by 
this corporation Of course, as stated by the department, there 15 a 

difference था the cost of building of bodies of buses fabricated by the dep 

artment Corporation and by the private firms 

After hearmg the departmental representatives, the Commuittee destred to 

know the difference of costs m fabrication/bumlding of the bodies of buses by 

the department and by the private firms[agencies alongwith the reasons 

for घाट difference The department has failled to supply the requisite 
information as promsed, till the finahzation of the report The said 
information be also sent to Commuttee at the earlest The delay tactis 

of the department उड़ shocking The reasons be mmtimated to फिट Comm- 
ittee at the earhest 

The Committee forther desired फिट department to supply the detal of 
1992-93 1993 94 and 1994 95 with regard to the bodies of buses got fab- 
ricated from the Haryana Roadways Engineermng Corporation, Gurgaon 

and from the private firms, at the earhest 

AUCTION OF SHOPS AT BUS STANDS 

32 Inreply to the questionnaire of the Commuittee the department 
submitted the followmng reply — 

Rs 455 27 lakhs were realised from the shops at the bus stands durng the 
last two years, depotwise detail of which 15. as under — 

St Name of Depot Amount( i lakhs) 
No 

1  Ambala _ 40 18 

2 Chandigarh 1 85 

3 Karnal 43 90 

4 जाएं 28 57 
5 Kaitha: 21 03 

6 Sonipat 29 14 

7 Y QNagar 18 51 

8 Kurukshetra 24 51 

9 Gurgaon 24 58 

10 Rohtak 38 31 

11  Hisar 36 97 

12 Rewan 29 29 

13 Bhiwam 2221 

14 Sirsa 30 14 

15 Fandabad 11 74 

16 Delin 479 

17 Fatehabad 18 50 

18 Charkhi Dadn 4 60 

19 Pampat 26 39 
e e e T i 

G Total 455 27 
e — T s
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No seperate licence 15 given to vendors at the bus stand 

The shops are auctioned on yearly rent basis 11 an open public auction 
The programme of auction 15 given vide publictty through the press, posters, 
hand bills and by local manadis 

During the oral examination of the department the Committee was dis 
satisfied with the reply एव the department The Committee pointed out that 
there 1s no proper system of shops at Haryana Roadways bus stops with 
regard to the sale of eatable items There 15 a great harassment of the 
passengers 10 the hands of the shopke.pers They charge heavily from the 
passengers and there 15 no proper svstem of checking from the department of 
these shops The Commuttee has also pomnted out that certan private Rehris/ 
Khokas had been fabricated and were bemg run by lhe private persons in 
front of the bus stands 

After examming i#"the department the Committee desired that a _trict 
action be taken by the department to check the proper working of the shops at 
the bus stands of the Haryana Roadways Depots so that there 15 no harassment 
to the passengers with regard to the sale of catable items 

The Commuttee further desired that to curb this practice the department 
should 1ssue instructions to the concerned depots (0 display a list showing the 
Iates of eatable items at the counter of these shops  If required this condition 
be 1810 down at the time of auctron of shops 

The Commlttee be also informed about the action taken by the department 
था this matter 

STOPAGE OF BUSES AT UNAUTHORISED PLACES 

33 During the oral examination, the Commnttee was not satisfied with 
the reply of thc department regarding stopage of Haryana Roadways Buses 
at varlous places/Dhabas/Wine shops resulting in harassment and in- 
conventence to the passengers After hearmng the departmental representa 
tives the Committee deswred that the department should take affective steps by 
making surpnise checking, to stop this practice so that no mconvenence or 
harassment 15 caused to the passengers Action taken i the maiter be 
mnformed to the Commuttee 

Al 
y 
1
t
 

3 

T



COOPERATION DEPARTMENT 



41 

FUNCTIONS/ACTIVITIES OF COOPERATION DEPATRMENT 

34 (1) The mair function of the department 13 to bring cooperative 
development पा. the State which has three aspects namely admunistrative, 
financia! and techaical Under the admimistrative aspect the department 
meets the demand of adminstrative personnel and regulates their service 
conditions 1n consultations with the Government where necessary The 
department taken disciplinary action wherever necessary and ensures success 
ful functtoming of administrative machigery for achieving the programme 
of cooperative department So far as finanuial aspect 1s concerned the 
department obtains sanctions for the various devclopment schemes and 
makes allocation of grants re eived from Government Department prepares 
budget estimates controls the expenditure and accords sanctions under the 
financial and admunistrative rules governmg the various schemes As regards 
techmcal side the Department ensures that the cooperative societies 
function according to the Act, Rules, nstructions etc 

So faras Audit of Accounts of Cooperative Societies 1s concerned, 
the Chief Auditor, Cooperative Societies heads this wing and 15 responsible 
for the audit of all kinds of cooperatives under the control of the Registrare 
The audit of account of Cooperative Societies, 1 time, 15 the statutory 
obligation of Chief Auditor 

Registrar 15 the officer appointed by the Govt to admimister the 
Cooperative Societies Act and to carry out all the duties enjoned upon 

him “such as registration of cooperative societies, amendment of their bye laws, 
mspection of registered societies and thewr workings  The Department has 
also to perform the duties to ensure completion of audit of accouats of 
every Cooperative Society within the year succeeding the one to which the 
accounts relate Inspections and enquiries have to be conducted ता their 

___workmg-to mininuse the cases of malpractices/defects In certamn conditions, 
the Registrar has to exercise 115 statutory authority to suspend the M\anag 
mg Commuttee of a Society and to make other swtable alternative 
arrangements to carry on the affairs of the soclety To achieve the aims 
and objects of the cooperative movement, prompt action 18 required to be 
taken to dispose of disputes था. Societies 

At the same time the successtve Five Year Plans have brought to 
the fore the promotional and developmental responsibilities of the Depart 
ment As planned development imples the mummization of infructuous 
efiorts, it becomes the duty of the Department to satisfy ttself before a 
Cooperative Societty 1s registered (in whatever sector of economic activity 

it may be) that it has reasonable prospects of successful fuanctioning 
according to the principles of cooperation and on sound business lines 

It 15 also an important duty of the department to see that every Scciety 
gets the maximum assistance and guidance to develop and realise 18 full 
potentiality 

The department has also to help indesigning a frame work 10 which 
the various Cooperative Institutions/Undertakinge can fuaction satisfactoctly 
without d teriment to th ir cyopsrative character and the stractural 
requirem nts of thewr bit1s वि th छत >»0 makmg th fea biliy 
for.casts mentio1 d absve th dzoirtm ot shoall b (एक 92 110 1 ६0 (एव 

cate the financing arrasgemsnts r.qaured for giving thes. enterprises a
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gocd start apd for this 1t has to make 1ts proposals to.the State Govern- 
ment as (0 what part of the wmtial capital required by (11658 enterprises 
would have to be provided bythe m mbers themsslves and what part 
cf 1t has to come as assistance from outside sourc s The Department 
has to watch that the 80016] and its members discharge the cooperative 
responsibilities enjomed on them by the bye laws and society also receive 
all the assistance needed Much of this assistance may be available from 
othcr departments of Government and 1t is the responsibility of the depart- 
ment to procure such assistance for the cooperatives from what.ver source 
the same may be available The promotional and development role of the 
Cooperative Department 15 thus that of a coop rative and financral 
consultant for the cooperatives and of a [18150 agency with allextérnal 
agencles including other departments of the Govt, N C D C and 
Govt of India 

() As regards function of subordmate offices, Deputy/Assistant 
Registrars execute the policies framed by the Department, apart from 
discharging their statutory obligation fallng पा their jurisdiction On the 
administrative आते they have been vested with certain powers 1 regard to 
grant of leave/increments etc to the staff upto Inspectors level In the 
context of planned developments they prepare plans budget estimates and 
send the samc to the Registrar, who, ता turn, consohidates aud submits to 
the Governmet They ensure that plan target are achieved and assistance 
provided पा the budget 15 rully utilized on the specified objects within time 
They also ensure that dues of Govt and the Cooperative Bank are realised 
o tume and there are no overdues They also ensure adequate supply of 
agricultural inputs to the members of Agr [छू Service Sccieties for 
boosting up agricultural production Theybbeen vested with power of 
Registrar for regjstration of societies They also ensures that the grant 
of ‘financial assisttanc under the plan scheme. 15 properly util sed by 
the soereties
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35 THE ORGANISATION OF COOPERATIVE DEPARTMENT AND ITS 
SUBORDINATE OFF[CES 

HEADQUARTERS N o 
GAZETTED 

REGISTRAR COOPERATIVE SOCIETIES ~ 
1 (IAS Cadre) 

Adidltional Registrer - — ~Additiopal — * Atlditional 7 Additional 
Administration Reg strar (Credit) Reglstrar Registrar 

(Marketing) (Stores) 

10AS Cadre) 1(3000 5000) 1 (3000 5000) 1 (3000 5000) 

Coief Jont Registrar Joint Registrar Joint Chief 
Auditor (Godowns) (Enforcemsnt) Auditor: 

1(3000 S000)  1(3000 4500) 1 (3000 4500, 1(3000 4500) - 

Deputs Registrar Doputy Registrar Deputy Chief 
Planning (Industria ) Auditor 

1 (2200 4000) 1 (2200 4000) 1 2200 4000) 

Hstablishment Assistant Registrar Tanning & Leather 
Officer (Credit) Expert 

1 (2000 3500)_ 1 (2000 3500) - 1 (2000 3500) _ _ . 

Statlstical Deputy District Deputy Superintendent 
OffI er Attorney of Police 

2 (2000-3500) 1 (2200 4000) 1(2000 3500) 

_ AudutOfficer _ Superintendent - 

1 (2000 3500) 1 {2000 3200) 

NON GAZETTED 

Deputy Suptd Asslstants Clerks Care Taker Statigycal 
- Assistant 

8 (1640 2900) 34 (1400 2600) 38 (950 1500) 1 (950 1500 6 (1600 2660) 
+50) 

Asslstant Distt Assistant Accounts Senlor Scpage‘ b unlor. 
Att orney Offcer - Stenographers Seale 

Steno 

1 (2000 3200) 12090 3200) 5 (1400 2600) 4 (1200 2040) 

Steno Typwt  Tnspector Inspector -  Sub- Leather 
Statistical Aadig Inspector Designer Driver 

9 (930 1500 1 (1400 2600 4(1400 2600) 2 (950 1500} 1 (1400 2600) 3 (1200 29040) +100) 60 -+200 
Restrorer Gestener Daftn Junior Helper to Inspector 

Operator Auditor Leather Police 
Degigner 

1(950-1500)  1(950-1500)  1(300 1100)  1(1400  1(950 1500) 2 (2000 3200) 
2600)
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1 2 3 4 5 

Head Constable Constable Class TV Junior Librarian Library 
Attend 
ant. 

T1(12002640) 2 (1000 1800) 35 (750 940 1(1200 2040) 1(750 940) 

_ . SUBORDINATE OFFICERS - = -- - 

GAZRITED 

Deputy ReglstrOr Deputy Chlef Principal CRI {(Clam 1) 
Auditor T 1 - - - 

6 (2200 4000) 1 (2200-4000) 1 (2200-4000) 

Agslstant Registrar Audit Officer _ 

32 (2000 3500) 10 (2000-3500) 

NON GAZETTED 

Lecturers Inspector Inspector Audlit Sub I_nspOCtor 

3 (1400 2600) 195 (1400-2600) 68 (ऐ 2600) 594 (950-1500) 

Sub-Tnspector Senlor Auditor Junior Auditor Heod Clerk to 
पाएँ Deputy 

Reglstrar 

307 (950-1500) 39 (1400 2600 51 (1400 2600) 5 (1600 2660) 
+ 100) 

Head Clerk to Accountant Statistical Assistant 
Assistant Registrar/ 
Audit Officer 

36 (1400-2600) 23( 1400 2600) 21 (1600-2660) - -= - 

Leather Supervisor Stenp Typist Dnver Clase IV 

2 (1400-2600) 45 (950 1500 12 (1200 2040 335 (750-940) 
+ 100) # + 100) 

Clertk - Asgistant Sub Inspector Constable - T - 
Pollce - 

419 (950 1500) 10 (1320-2040) 10 (1000 1500)



~f 
& 

year 16 1994 95 headwise & Expenditure upto 31 7 1994 18 given as under — 
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BUDGET OF THE DEPARTMENT 

36 In reply to the questionnaire of the Comamittee, the department 
sent their reply which 18 85 under — 

The total budget allocated to the department for the currentfinancial 

Budget Provision 1994 95 

(Rs 1n lacks) 

Sr Head Plan Non Revenue Share Loan Total Expendi 
No Plan capl ture upto 

_ - tal 31 71994 

1 2. 3 4 5 6 7 

1 _2216—~Housing —do—(Pan) 1500. — - 1500 —_ 

2 2225—Welfare of —do— 3000 -- —_ 30 00 — 
Scheduled Castes— -~ - - - - 

3 2230—Labour and —do— 4 21 —_ — 4 21 —_ 
Employment 

4 2404—Dany Dairy —do— 020 — — -02 — 
Development 

5 2425—Cooperatives 525 23— — 52523 25408 
Plan 

6 —do— Non—Plan 819 9¢ — — 819 90 351 60 

7 4216—Housing . Plan — 6500 — 65 00 —_ 

8 . 4250—Social —do— — 1300 1 13 00 —_— 
Service -~ 

9 4401—Crop Hus- —do— — 100 न 100 — 
bandary 

10 4404—Dairy Ccoper —do— — 010 — 010 — 
. atives . 

11 4401—Food Stor — — 2750 — 27 50 न 
age & Warehousing 

12 ~ 4425—Capital Qutlay —do— — 67399 — 67399 - 
_ on ccoperation -
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1 2 3 4 5 6 7 8 

13 485)Caprtal Qutlay — 040 — 040 — 
village & small scale 
Industeries (Plan) 

14 4B60—Consumer Plan — 405 — 405 -- 
Industries - 

15 6250—Loansfor  —do—s - —~ 1475 1475 — 
other social services 

16 6401—Loans for —_ — — 250 250 — 
other Social Services 

17 6425—Loans for Coop — — 26627 26627 — 
eratives — 

18 6860—Loans for —do— —_ — 125 125 —_ 
Consumers Industries 

1394 54 82149 28477 250080 38674 

In reply to the other questionnaire of the Commuittee, the Depart 
ment replied as under — 

Although Govt sanctions with regard to the expenditure of some 
schemes were recetved in the fag end of the year, yet there was no delay m 
the ymplementation of these schemes as all the schemes are continuing 
schemes 

v The Commuttee further orally examined the departmental representat 
tvesand it was stated during the reply of various paras that 19 about 80% 
cases, sanction of the Government (Finance Department) 1s received during 
the last month of Fiwancial year1 ¢ 1n march Inreply to give further 
detail about the mode/method and proper utilization ot funds 1 a very 
short period the Government could not satisfy the Committee There 
was also not suiiable reply from the represeatatives of Finance Department 
about the reasons of according sanction at the fagend ofthe year 

The Committee took 8 serious view of 1t and desired that a detail of 
the last 3 years पा respect of the sanctions of various schemes received at the 
fag end of year, be sent to the Commtttee The Comlittee also desired to 
know whether the said fands have been utiized properly and withie time 

The Commttee further observed that Finance department should 1ssue 
necessary instructions m this regard and ensture that sanction to the schemes he 
accorded by them well पा tyme preferably proportiomatly पा each quarter, so that 
the aims and objects  of the schemes conld be acheivedby nfihzmg the funds 
properly, within पापा
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VACANT POSTS 

37 Inreply to the questionnaire of the Committee the departmental 
representatives supplied the following information with regard to the posts 
Iying vacant — 

The requisite imnformation 15 given as under — 

Sr Category of No of No of posts Since Reasons of vacangy 
posts aanctt lytng vacant lying 

oned vacant 
posts - 

1 2 3 4 5 6 

HEADQUARTER 

T Addl Registrar 5 4 1 5 88) Thesgposts fell vacant due 
iacluding Chief 1788) to retirement or senton 
Auditor 1 2-89) deputation Against these 

109 91) ' posts Jomnt Registrars/ 
Deputy Registrar are 
working 

2. Deputy Reglstrar 2 1 11894 incumbent sent on deputa 
tlon 

3 Supenntendent 1 1 6494 Due to promotion 

4 Assistant 34 3 8 693) Yacant due incumbent sent 
17 6 933 on deputation 
1194 Retirement 

5 Clerks 38 15 20390 4 Requisiion has been sent 
4.4-90 2 toSSS Board for recruit 

20-1 91 2  menton 18 194 & 28 2-94 
6 4-92 1 for 12 posts 
8 4-93 1 

10-1193 1 

1 2-94 4 

15 

6 JuntorScaie 4 3 299 89 These posts areto be filled 
Stenographer by promotlon No Steng 

typist fulfills expenience 
conditions 

7 Steno typast 9 1 24-6 92 Demand has 0०८0 sent to 
3 S S Board for Bx Service 
men Stepo but nocandi 
date has been provided by 
the Board 

8 Statistical Apstt 6 1 10-9 93 Due to promotion
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1 2 3 4 - 5 6 

9 Drlver 3 1 1894 Sent on deputation 

10 Peon 36 2 1 6-94) Dueto 10%, cut 
31 794] 

11 Lib Attendent 1 1 8894 Due 10 transfer 10 ficld 

12 Insector (Audit} 4 1 4 94 The post was filled up 10 
August 1994 

FIELD 

1 Deputy Chief 1 1 1980 since ~ Post of Deputy Chief 
Auditor 13 creation Auditor was advertised on 

16-4-90 by Haryana Public 
Service Commussion but 

- - ~— — -~ ——— आए capndidate has been 
recommended by the Com 
mission 80 far 

2 Deputy Registrar 7 3 13953 On deputation and further 
14-9 93 j)romotlon to the postof 

mtRegistrar Case has 
sent to Govt for promo 

16993 tionof A R's to the posts 
of DR 

3. Asstt Reglstrar 32 3 58 10 93 Due to 10% cut 
16 8 94 
18 8 94 

4  Audlt Officer 11 1 9693 On account of 10% cut 

5 Head Clerk 5 1 1294 Due to retifement but now 

Grade I 1t has been filled 

6 Head Clerk Grade 59 18 8/91 10% cut 5 posts to हि!!! up 
II/Accountant 1792 13vacant posts Is under 

1/93 9/293 action 
1793 
1793 
1593 
159 
159 

- 9/93 
9/93 1 11 93 
9/94 9/94 594 

- 9/94 §/93 9/93 

7 Clerk 419 30 9/93 10% cnt 
5687 1 
13391 1 
23 8 92 1 
121192 
28 394 4 
21 494 6 
23594 2 
21794 2 
30 6 93 4 
30 8 94 6 

फट
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1 2 3 - — 4 5 6 

8 Steno typists 45 7 20 5 90) Demand for 2 posts of 
1 8 90) नकद नि गंगस Ex Service- 

20 10 92) men hasbeen sentto S S 5 
18 2 93) Board but no candidite 
23793) hasbeen provided by the 
2993) Board तन posts have 
59 93 been kept vacant due to 

109, cut - 

9 Statistical 21 1 1854 
Asglgtant 

10 Leather 2 1 1787 
Supervisor 

11 Helper to Leather 1 1 1 2-82 
Designer 

12 Driver 12 4 Due to condemnatlon of 
Vehicles 

13 Peon 336 61 1980 37 i)osts are vacant due 
1984 to 109, cutand action is 
1985 being taken tofill u% the 
1986 remaining posts here 
1987 was 081 on recruitment 
1988 
1989 
1990 
1991 
1992 

- 1993 
1994 

14  Sub-Inspector 582 137 

(detail) 

1982—1 1987—1 1992—4 Due to promotion/retire 
1983—1 1989—1 1993 —59 ment death & suspension 
1984—3 1950—4 1994—57 otc 60 posts are under 
1985—2 19913 109, cut and a requigitlon 

——— of 63 spostss In pending 
Total 137 with 5853 Haryana 

14  Sub Inspector 301 33 1983—1 Due to promotion/retire 
19851 ment/death & suspension 

13 Audnor 1986—1 et¢ Requisition of 20 Sub- 
1987—1 Inspector (Audit) of BSM 
19901 category 15 pendlng with 
1992—1 S8S Board Haryana 
1993—9 from 1989 
1994—23
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1 2 3 4 5- 6~ 

16  Inspecsor Coop 202 47 1991—-2 Du to 109 cut promotion 
Societies 1992—1 & rotirement 

1993—9 
1994--35 

47 

17  Inspetor (Audlt) 68 9 22694 Due to retirement & 
31794 promotion 
20393 
31-7 94 
31 1 94 
19 8 94 
29 3 94 
31794 
293 94 

After hearing the departmental representatives during their. oral 
examination the Committee observed that posts of various categeries have 
been lying vacant even for the last seven years some of them, as stated, 

are due to non fixation/finalization of sentority of officers/officials 

The Commuttee, therefore recommended that the semority list of 
Assistant Registrars, Deputy Registrars Jomnt Registrars and Additional 

Registrars be finalized and sent to the Committee 1mmediately without further 
delay alongwith the details of their experience, with the reasons of delay caused 
and the responsibility be fixed imtns regard 

The Committee also recommended that all the vacant posts lymg with 
the department be filled up 1mmediately and the Commuttee be informed about 
the action taken पा this regard. Since the desired information regarding vacant 

posts of Clerks and Sub Inspectors (Audit) was not supplied to the Commuttee 
till the finalisation of 1ts Report, hence the Committee deswred that the saxd 
information be sent to the Commuttee immediately
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After scrutinising the reply the Commuttee further orally eXamined 
the departmental 1epresen atives It was stated by the department that 1n 
certain cases the officials were caught red handed while taking brbe 
The Committee was not satisfied with the reply or the Government because 
पा some of the cases no aprcpnate/required disciplinary actions 8४७. been 
taken agasnst the delinquent official m spite of the fact that these were 
required by the department itself 

The Commuttee therefore desired that the casesgiven पा. sub para (8) 
above, be expedited at different levels and action taken, agamst the officia 
who are at fault accordmgly 

Wb regard to the cases, givenn sub para (b) above the Commuittee 
was also not satisfied with the reply of the department The Committee 
took a sertous view how an employee (Shri Jagdish Naram Clerk) continued 
10 make embezzlement 01 one oftice under the supervision of various Asstt 
Registrars/Deputy Registrars for a long time  The Commuttee felt that 1t 
was not possible without the connivance of other officials/officers concerned, 
1 e Asstt Registrars/Deputy Registrars/Internal Auditorsetc It seems 
to be the failure on the part of senior ofticers  After heamng the depart 
mental representatives, the Committee observed that a thorough inquiry mto this 
entire matter be made and responsibiity fixed Swtable action be taken 

agamnst the mvolved officers/officials 1 this matter and Committee be 

nformed 
The Commuttee further de<ired that the cases pending in various 

Courts” be pursued by the department with full facts/findings of फिट cases to 
get them finalized under mtimation to the Committee 

After heartng the departmental representatives, the Committee further 
desired that detail of officers/offictals 1nvolved 1  these cases and promoted/ 
reverted after these cases, came to the notice of the Government be sent 
to the Commuttee 

FUNDS FOR VARIOUS INSTITUTIONS/SCHEMES 

39 In reply to the questionnare of the Commuittee the depart 
ment sent the reply to किट Commuttee After scrutimzing the reply 
the Committee further orally examined the departmental representatives 
The Government explained in detail about the fuuctionng of Sugar Mills 
पा the State Thereasonof Sugar Mills which have suffered loss was 
also explamed 1n detail but the Committee was not fully satisfied which the 
reply of the Government particularaly about the loss suffered and purposal 
for shifting of Panipat Sugar Mills  The Committce fte' that the 
ieason given for the loss and  shifting of Panipat Sugar Mills are not 
Mjusltxf 168 because the Rohtak Sugar Mill 1s also as old as Panipat Sugar 

115 

Therefore the reason of smfting of Sugar Mill, Panipat be sent to 
the Commttee alongwith the reasons of 055९5 sufiered by 1t 

After hearing the departmental representatives, the Commitfee desired 
that the detall of all the Sugar Millsin the State1 e पार year of setting 
up year of staring functiomng profitsfloss and expension, if any made 
with reasons etc be supplied to the Committee The detail of the Sugar Mills 
which are likely to be set up प्रा the State be also sent to the Committee 

The Committee further desired to send the detail of establishing of 

Distillary umts पा the State as stated by the Department under the scheme 
of ¢ Sugar Malls
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- The Government also explamned the benefits from pubheity and propa 
ganda Schemes The Comunttee further observed that department to give 
more stTess on publicity & propaganda scheme to make more people of the 
roral area aware with the benefits of Cooperative movement 

Schemes for the benefits of ‘Farmers 

40 0 reply to the questionnane of the Committee the depart- 
ment supplied the following informations — 

The schemes wh ch are implemented by Cooperative mstitutions for 
the benefits of farmers are given as under — 

(8) Crop Loan—Agnculture members of Cooperative Credit 
“Socities are given cash credit lmit upto Rs 30 500/ for seasonal agri 
cultural cperations The members desirous of having credit lLimit exceed 
mgRs 30,500/ would be sinctioned such limit keeping m view their 
need and ehgibility providod a charge 1s created by them on their land 

(b) Primary Land Development Banks advances—Long term loan 
to their 2griculturist members for Mmer irrigation and purchase 
of land tractors etc पड details for the last ‘three years are given 85 
under — 

(Rs m lacs) 
Farms Sector 1992 93 1993 94 1994 95 

No of ‘Amount No of Amount Upto 8/94 Amount 
benefits benefits (Tentative) 

1 Mmor 10147 2740 73 13127 3433 07 1646 420 33 
1crigation 

2 Farm 2498 1037 58 3376 2500 37 3351 1888 90 
Mechenisatoin 

3  Others 14358 2384 07 20516 3715 32 7939 1984 49 

(¢) Sugar Mills provides seeds fertilizers pestictdes etc on sub 
sidized rates to their members 

The Commuttee farther orally examined the departmental represen 
tatives for getting further mformation with regard to the schemes stated 
above Allthes schemes.were discussed 1n detail and after discussion .with 
the department the Committee observed that फिट department should send 
further mformation with regard to the assistance/advancesgiven by the 
Primary Land Development Banks to the farmers of the State 

~The Commttee, therefore desire that a detad of the total amount 
advanced to the farmers during the financial year 1994 95 PLDB wise along 

जाति the number of beneficieries be sent to पीर Committee The Commttee 
further desired to Consider to make payment of mterests or divident on share 
money to the farmers 

Tre Commuttee further asked for certain mnformation with regard of grant of subsidy beiag provided by Sugar Mills from the departmental 
represen‘atives appeared before 1t during their oral exammation Since the 
destred rinformaticn was not readily available with the Government 
and the stmc  was not supplied to the Committee, therefore the Committee desired that the tota] amount of subsidy provided on 
seeds fertilizers pesticides etc by the Sugar Mulls during the last three years be supphed to the Commuttee at the earhest alongwith the details of purchase/ availabthty of these wems 1f any, by the Sagar Mills and supply thereof to 
the farmers 

The above mformations be sent to the Committee at the earhest 

P
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PROFIT/LOSS OF APEX COOPERATIVE. INSTITUTIONS 

41 Inreplysto the questionnarre of the Committee the department 
sent the reply as below — 

The~ Department- does not earn any profit or incure any loss being 
Govt Department- How ver the detais 17 respect of profit and loss of 
Apex Cooperativ. Institutions for th. last theee years 1> given as under — 

S Name of Institution 1951 92 1992 93 1993 94 
No . 

Profit Loss Profit loss Profit Loss 

(Rs 10 lacs) 

1  HARCO-BANK 708 48 — 111483 — 112587 — 

2 HSLDB 6o 73  — 445 8] — 42226 — 

3 HAFED 1150 62 — 301352 — 3122 00 — 

4 CONFED — 158 57 -+ 13812 — 314 80 

5 HARCOFED 1 49 — — %51 — 12 97 

6 HANDLOOM APEX 6 37 — 014 -- 174 — 

7  HOUSING 
FEDERATION — 3216 160 — 2540 — 

8 INFEDERATION 0 72 — 004 -- - 7 84 

9 LABOUR FEDERATION — 3001019 - —22.23 — 

10 DAIRY FEDERATION 59 70" ~— 8336 — T2 12 — 

11. SUGAR FEDERATION — — —_ _ - — 

2528 11 193 74 4669: 49 143 6374781 62 335 61 

After scrutinising the reply and during oral exammation of the depart 
ment the Committee noted the facts with regard to the loss suffered by 
the CONFED, HARCOFED and INFED The Commuttee took & serious 
view about the continues loss suffered by the CONFED during the last three 
y-ars The Committee also observed:that the profit earned by the HSLDB 
and Handloom Apex during the last three years 15 on decreasing Side The detail of loss/pronit with regard to the Sugar Fedrationwas not given 
However the same wmnformationrhas been desired to supplied to the 
Committee tn the preceding para -
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The Comnuttee, therefore, desired that the reason for sufferinz loss by 
the CONFED HARCOFED and INFED be sent to the Committee at the 
earliest alongwith the reasons for decreasing trend of the profit earned by the 

HSLDB and Handloom Apex 

The Cowrnuttee also desired that the effective steps be takeu to improve 

the working of the above stated Ap ¥ 1mhtatrons to avosd any loss 

FINANCIAL ASSISTANCE TO COOPERATIVE INSTITUTIONS 

42 After perusing teply of the Department the Commuttee further 
examined the departmental Tepresentatives During the Course of oral 

examination, the Committee potnted out that a large amoust of money 

was given to HDDCEF as assistance but even then the Muk Plant, Bhiwam 

has been closed/wind up It was further pointed out that the due have not 

been paid to the claiments by this Plant Departmental representatives 

informed the Committee that 10 most of the cases the claims have been 

setteled and payment made - - - 

- After hearing the representatives of the department, the Committee desired 

that a detall with regard to making of payment by Milk Plant, Buwam be 

sent to the Commuttee at the earhest alongwith the cases 1f any pendmg for 

making payment 

SCHEME FULLY/PARTLY SPONSORED BY GOVY OF INDIA 

43 In their reply to the questionnaire of the Committee the depart 

ment sent-the following reply as below — 

DETAILS OF SCHEMES OF THE DEPTT FULLY OR PARTLY 
SPONSORED BY GOVERNMENT OF INDIA 

(1) Risk fond consumption loans advanced by PACS Sharing basis 50 50 

Under this scheme, Risk fund 1s meant to write off bad debits which 

may crop up on account of consumption loans given by the Cooperative 

Societies to the member of the weaker section According to the Govt 

of India Scheme Central Cooperative Banks and Primary Credit Societies 

are required to set up Risk fund to write off bad debits The Govt 

18 also requred to contribute towards risk fund of these institutions at 

10% of the consumption loans disbursed 1 a year Necessary financial 

assistance by way of subsidy 15 to be provided to the Central , Cooperative 

Banks and the Primary Credit and Service Societies at the rate of 2% 
and 74% of the total consumption loans advanced during the year res 

-pectively  Only members belongmg to weaker section including Sch Castes 

members 1s benefitted under this scheme 

(2) Non overdue Cover Sharing basis 50 50 

The assistance under this scheme 15 utithzed only for providing 

dassistance to such Central Cooperative Banks whose internal resources 

are not adequate for operating upea the credit limats sanctioned by 

NABARD The assistance under this scheme helps the Central Cooper 

ative Banks to maimntaio the credit flow to the farmers (small farmers 

for resuming se2sonal agricultural operations) 

¥



59 

(3) Specia] Schemss for Scheduled Castes and Sch Tribes:-1007 

Scheduled Castes and Sch  Tribes consfitute the weake: Section 

of Society The members belonging to these Communities do not actually 

secure full benefit from the Coop rative movement Most of the' inte 

grated rural development programme beneficiaries approach commercialbanks 

for their credit requifements mainly beeause the availability of eredit from 

Coopeerative Instttutions 15 linked with the shares held 10 th Society 

Central asisstance 1s provi ed m the form or yrant to th. ए mbars 

of SC/ST The actual assistance 15 linked to the amouat of shce 

capital which 13 required to be owned by m mber correspoadmg ttne .. 

loan proposed to be borrowed from the socety The grant and member» 

contribution shall be 1n the ratio of 100 0 that 1s to say a member 

contrnibuting Rs 50/ would be ehigible for agrantof Rs 100/ Maximum 

grantto be given to a SC /S T member by Govt of Indsa 1s limuted to 

Rs 100/ B - 
t 

4 Assistance to Lbaour and Constroection Societies—100% ~ 

~ - ot o~ है 

This scheme 1s implementéd on projsct 92818 The assystance’ 1n the 

form of share capital loan & Managenial subsidy -1s provided 1n order _ 

to promote and develop the existing and new Coop Societies to be =, 

set up for the weaker section The maximum limit for share:capital _ 

contribution 18 ordinarily Rs 40000/ p rsociety with 25% contnbutlon_{ 

from members The working capital loan assistance 18 Limuted upto Rs = 

40 000/ to be utihzed by the society as margin monecy for borrowing3 

from financial nstitutions on State Govt s guarantee The managerial_ 

subsidy component 15 provided on tapering basis 1 e Rs 8000/ 1n fipstz 

year, Rs 6000/ 1 IInd year, Rs 4000/ m 3rd year and Rs 2000/ 1o 

forth year i = 
~ 

i 
[#]
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The scheme 15 8150 applicable to labour and construction ‘Umions 

and State Coop Labour and Construction Federation ! 
- < 

(5) Agncultural Credit Stablization Fond—100% ) . 
1 ं £ 

The State Cooperative Bank 15 required to mamtemn Agri Stabli-s 

station Fund to exfend the conversion facility to Central Coop Banks 

हा ०886 of natural calamities damagmg the crons and 1mpairiag the 

repaying capacity of tbe borrowers In case of damage 10 the पाए एड 

the short term Agr Loans are converted into Medmm term agn loans, 

repayable पा three years The members can pay the converted: amount 

m easter instalments They become eligible for raising short term agri 

loans for sowing the next crops The quantum of stablisation fund 

should be 7% of the expected demand of short irem agri and Medium 

term agr loans fallng due during the year ¢ : 

- 

1 
~ 

It 15 a centrally sponsored scheme According to the scheme 25% 

of assistance 18 provided by way of long t rm loan and 757,by way 

of subsidy by Govt of India 
* . | 

- = A |
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“Affer going through the reply of the department, the Committee also 
orally exammed the departmeat On hearning the departmental représent 

tatives, the Commuittee observed that_the financial year 15 gomg to be 
closed but no amount/money has been tecéived from Government of India 

for the scheme stated above Therefore the Commttee desired that 
detal of the money, if any, recerved from Government of India during 

the year 1994-95 be mtimafed to the Commuttee alongwrth the detafl of 
ntihization of the said money 

FUNCTIONING OF STATE GOVT /GOVT OF INDIA UNDERTAKINGS 

44 After scrutinized the reply of the department the Committee 
orally examined the departmental representatives In (921 reply, the 

department has given detaill with regard to the National CoGperafive 
Development Corporation, an Undertaking of Govt of India _ 9० being 

pomted out by the Committee the depirtmeut agreed that though the 
information was required by the Committee regarding the Undertakings 

of Govt of India and State Govt the reply regarding Undertdkings of 

State Govt could not be supplied mnadvertently The department pro 
mised to supply this nformation at the eathest 

Therefore, after hearmg the departmental represenfatives, the Com 

mattee desired that the required information with regard to Siate Govt 
Undertakings be sent to the Commfttee at the earliest 

COOPERATIVE SOCIETIES 

45 पा reply to the questionnaire of Committee the reply of the 

Department 15 as below — 

(a) Number of Societies registered dunfig thé last thieé years{ e 
1991 92, 1992 93 and 1993 94 13 given asunder — 

Sr Name of District 1991 92 1992 93 1993:94 

No 

1 2 3 4 5 

1 Ambala 82 94 137 

2. Bhwam Y 19 290 

3  Faridabad 45 24 258 

4  Guigeon 10 14 158
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-1 2 - 3 4 _ . 
८ N - 

5 Huwar S 23 30 457 
o 6 Jind - 21 39 . 176 

7 Karithal 61 20 229 

< 8 Kamal “ 18 20 - 231 
9  Kurukshetra 23 40 104 

£ 10 Mahendergarh 15 19 103 

11 Pampat , 9 10 82 
12 Rewan - 11 * 18 155 

13 Rohtak fi 26 28 ) 369 - 

1 “4 Sonipat 16 75 142 

15 Sirsa - 43 12 520 
16 Yamuna Nagar 17 ° 23 B 193 

- Total 446 485 3636 . 

No cnteria has been fixed for registration of a society But only those 
societies are registered which are organised 1 accordance with the provi 
s10n पा Act Rules and Bye laws 

No Cooperative Society 13 refused registration 1f organised 1n ac 
-~ cordance with 1n the prowvision of Haryana Cooparative Societies Act 

1984 and Rules made thereunier byelaws and instructions 1ssued from 
‘time to time 4 

(b) The lList of Proposed Societies whieh have not been regiatered - from 1992 93 to 31 7 94 with reasons thereof - 

- St Name of the Proposed Assistant  Reasons - - - 
No Society Regatrar 

Circle - 

5= - 
1 2 3 4 

= r 

1, ,The Rajdbani Cooperative Panipat Not organised 1n accordance 
* Trapsport Society with Rule 4 of Rules 1989
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1 2 3 4 

2 The Sans Knadiwool —do— Deputy Registrar instructed 
PCIS Ltd Panipat that memb.rs of these pro 

posed societies be enrolled 
- m other societies - 

3 The Barindaban Khads —do— —do— 
wool PCIS Ltd 

4 Honse Building Society Bhiwani TI'led 85 no address wag 
Bhiwani - given 1 the application 

5 Labour and Constructicn —do— —do— 
Society Ltd Tosham 

6 Labour and Construction —do— —do— - 
Scciety Ltd Naraingarh 

7 Labeur and ConStructton —do— ~do— 
Society Ltd Bhiwani 

8 House Building by —do— Application returned topre 
National Shiksha Niketap pare the members for 15 

- - registration but not received 
thereafter 

9 Transport Socicty Kharak —do— “Society could not 06 register- 
Kalan ed duc to membersin non 

. caoperation 

10 Transport Society Devsar —do— No address was find 

11 Transport Soetety Dha —do— Member could not make 
Darshan their cooperation 

i2 Transport Society Jattu —do— Filled as area operation 
Lohar: was more 

I3 Transport Society Bhiwan1 —do— No address found 

14 Transport Society Roop —do— Member could not collect 
Garh the 80816 money 

15 ‘Transport Society Bhiwani AR Noan Cooperation of 
थी Bhiwani members 

16  Transport Society Hall —do— Non Cooperatiou of 
Bazar Bhiwani "न - members - - 

4 ना 

17 Transport Society Bliwani —do— Due to addresees of members 

18 Transport Seciety Bhiwani —do— Due to addresses of members 

19  Transport Society Bmwani —do— - o - -
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1 2 3 4 

~ 20 The Transport Society —do— I 
at Bhiwani 

21 The Transport Soctety at ~—do— —do— 

Loharu 

22 The Transport Society at -—do— —do— 
Jattu Lohan 

23 The Transport Society at —do— —do— 

Bhurtana 

24 The Mumdia KheraC & AR —do— 
55 Rewar 

25 Industries Department —do— The members do not take 

Employees Coop Soctety interest 

--एऐ0-- 

26 The Cholary L/C —do— It was not & vahd unit 

27 The Teckan Coop Trans —do— The members do not take 
port Banipur Interest 

28 The Fadm & Turkiawas —do— —do— 
Transport Society 

29 Haryana Warchouse Coop —do— —do— 
Department 

30 The Nigamawas Transport —do— —do— 
Scciety 

31 The Budhpur Lakhnaur —do - —do— 
Transport Society 

32 The Motla Kalan Trans —do— —do— 

por Soclety 

33  The Bikaner Transport —do- —do— 

Socrety 

34 The Jadara Transport —do— —do— 
Society 

35 The Bhurthal Thethet ~ do— ~—do— 
Kakodia Transport 
Society 

3¢ Jatrawas Transport Scciety —do— —do— 

37 Khargar Transport Society —do-—- —do—
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1 2 3 4 

38 Bhardawas Transport —do— —do— 
Society 

39 Konsiwas Transport —dO~— —Jo— 
Soctety 

40  Berh Khurd Transport —do— —do-~— 
Saciety 

4]  Chandawas Transport —do— —do— 
Soctety 

42 Qutubpur Transport —do— —do— 
N Soclety 

3 

43 —Dharuhera Transport —do— —da— 
Society 

44 Dungarwas Transport —do— —do— 
Soctety 

45 Jomawas Transport —do— —do— 
Soctety 

46 Nigamirwas Transport —do— —do— 
Society 

47 Hamsoka L/C Transport —do— —do— 
Society - 

48 New Haryana Kosal: —do— —~do— 
Cooperative House 
Bulding Society 

~ 49 AbhrohhCC & 5385 —do— Bye Laws not prepared 

50 Jalyawas Coop C/SSty —do— —do—
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78 

During oral exammation, the department expalmed the reasons with 
regard 0 the proposed soci.ties who could not be registered The Com 
mittee observed that out oi these 50 societies (at b above) 47 (20 
from Bhiwam and 27 from Rewar) belonged toonly two districts On 
being explained further the Commuttee did not satisfy with the reply 
of the department The Committee also not satisfred with the reply of 
the department with regard to the Coop Societies found gulty during 
1aspectionfaudit 

Therefore, after hearing the departmental representatives, the Committee 
desired that department to look mto the matter with regard to the non registra 
tion of Coop Societies m these districts under intimation to the Committee 

The Commttee further desired that department fo look imto the matter 
and take effective steps-for finalismg the cases of embezzlement as stated 
at (b) above The appropriate action agamst the defaulting societies/persons 
be also takem The Committee be also informed 

.
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ACTIVITIES/FUNCTIONS OF GOVERNMENT UNDERTAKINGS & 
INSTITUTIONS WORKING (PARTLY/FULLY) UNDER CONTROL 

OF THE COOPERATION DEPARTMENT, HARYANA 

46 (1) In reply to th~ relevant observation contained in the ques 
tionnawre Of the Committee the detailed reply furnished by the department 
was not copsidered upto the maik Darning the oral exammation of the 
Department, on being asked for about the aetails concerning this observation 
the Departmental rcpresentatives formed the Committee that though 
money has been .hown against the schemesfinstifutions, yet the factual 
position 18 that some of these have now been closed As regards other 
information which was orally asked for, the Comnultee observed that 
the same was not readily available with the departmental representatives 
at that tim= As such, after hearing the departmental representatives, the 
Commttee desired to send the requsite detal (upto dateflatest position) 
with regard to the followmng works in hand of the department 

(1) Estabhshment of Cold Storage cum Warchousing Complexes 

(2) Modermsation of Spinmng Mlls, Hansi 

(3) Establishment of Gmnery 

(4) Development of Processing & Marketing of ‘Mushroom’ by Hafed 

(5) Estabiishment of Mustard (जा Mills at Narnaul 

{6) Rehabibtation of Sick Central Consumer Stores 

(7) Loan/subsidy to labour & Construction Federation for the cons 
truction of office cum Godown 

(8) Construction of Godowns by HAFED 

(9) Construction of Godown of Primary Agricaltore Credit Societies 

(n) The Commttee further desired to make on the spot study/inspection 
of above works alongwith certain important projects of the Department to 
see/check therr progress



ERRETA 

May read page numbers as below — 

न
ा
श
 

Appendix I Appendix IT | 

ः Sr Page No Para No ——iSr Page No Para No i 
। No N No % 

; 1 2 7 14 23 45—46 36 ]\\ 

vo2 12--21 15 24 47—50 37 
3 21 16 25 51—55 38 | 
4 21-23 17 26 55—36 39 

& 23--24 18 27 56 40 
6 24 19 28 57-58 4l 

7 2425 20 29 58 42 । 
8... 25-26 21 30 S8—6l 43 
9 26 22 31 61 44 

P10 26—27 23 32 61—78 45 ; 

।.. 11 27-29 24 33 79 46 

12 29—30 25 , 
P13 30-31 26 । 

.M 31—35 27 ) 
:.. 15... 35-36 28 ) 

16 36 29 ? 

;‘ 17 36 30 

;18 36—37 31 

[ 19 37—38 32 | 
20 38 33 ] 





83 

APPENDIX—I 
-7 01 

\S_lunmary of recommendations/observations of the Comnuttee ) Estimates पा. respect 
of the Transport Departient 

~ 1994 —95 

Paragraphs of the 
Report 

Recommendations/observaticrs 
~ 

L Y S W 

3 4 

18 

18 

18—19 

14 

16 

17 

After hearing the departmental representatives the Commitiee 
desired that the department should take effective steps for 
the proper mamtenance of the Haryana Roadways buses 

The Committee desired thatthe information about the action 
taken nthe matteTbe sent to the Committee at the earliest 

The Committeg therefore recommended that thenformation 
with regard to the reserved posts agamst whom the persong 
of other categories are working be sent to the Committee at 
the earliest The Comm:tteen%sa o desired that the department 
should take immediate steps to promote the Conductors 
of reserved categomes against these reserved posts and the 
action taken 10 this Tegard be intimated to the Committee 
at the earliest 

(a) Therefore after hearmg the departmental representatives 
the Commuttee desired that the cases given at serial No 
1 2 and 3be inqmred by thedepartmentn detail and 
the Committee be informed about the report and action 
taken thereon 

The Committee futther deSired that the action against the 
Assistapt  Cashier who embezzled anm  amount of 
Rs 240915 82 P betaken and the Commuttee be informed 
accordingly alongwith the copy of the mquiry report 

(b) The Committee desired that the above cases which 
are pending in various Courts may be persued vigorously 
so that these may be finalized and actiontaken 

agamstthe delinquent officers/officials 

The Commuttee further desired that with fegard to the 
robbery 1n the Haryana Roadways Karnal the matter be 
taken up with the Police Department to get the amount 
of Rs 8 11 514 50 refunded from the Police Department 

Therefore the Commatteedssired thatthedetaded functionng 
of the said corporation and progress made 1n this matterbe 
sent to the Committee at the earliost 

Trerefore the Committee desiced that the Government should 
reconslder the matter with a view to make them viable by 
extending the link routes on mamn Road/GT Roads up to 
12k m without permitting the private operators to pick up 
passengers on this poTtion - 

The Commuttee further desired the department to look into 
the matter to commectfiink all the routes where there 15agap 
so that no inconvemence 13 caused 10 the villagers/passengers 

Tne Committee further desired that the action taken by the 
Go‘ihemmentm these mattersbe sentto the Committeg at¢the 
eaTlest - ९... - —
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10 

11 

12 

23 

23 

27 

20 

21 

22 

23 

23 

Therefore 'the Committee recommended that department 
to expedite the matter for pubhshing the apnual acministra 
tive reports and the Committee be anformed accordingly 

After hearing thedepartmental representatives the Committee 
desired that the department should send details of फिर suto 
matic bus washing machines purchased from the concerned 
avencies/market alongwith the mnformation whether these 
machimes are functionng pfoperly The Comm ittee further 
destrad thatit would also inspectSome of the Depots/ work 
- 
shops mtheStatewhere themodernisetionhas beendone 

But the Committee desired that a dapotwise detasl of फिट 
profits/loss earned/suffered by the department in Various 
depots durmg the financial year 1994—95 be supplied to 
the Commiftee at the earliest to enable the Committee to 
lfnSpect the conceyned depots to know the reasons of losses 
पी any 

After hearing thedepartmental representatives the Committee 
desfred that the department gshould take appropridfe action 
for getting the land at Gurgaon vacated from the persons 
concerned The department promised to send the detaied 
reply of the casebut the said reply has त0 been received 
till the finalisation of the Report, therefore the Committee 
degired thatthe detailed 1nformation of this-cate be supplied 
tdo ]the Committge at -the earliest alongwith the cause of 

elay 

With regard to the gncroachment of land of the State 
Transport Department at Shahabad the Committee obsarved 
that the department has not taken &n appropriate action at 
appropriate time and the department remained inactive for 
about 9 months 

Tietefore the Commuitteetook a serious vlew and deslred that 
the dgpartment should take immediate effective ste{)s to get 
the possession of the said land without furtherdelay The 
Commtteebe informed about theaction taken by thedepayt 
ment at the egrliest. 

{a) The Commuttee was not gatlsfied with the clanfication 
#Ziven by the departmental representatives on ceftain points 
relating to above rephes during their oral examination 
Hence the Commuttee desired that the dep2rtment may 280 
timate to the Committep about the pTofit पी any carmed 
by the department by way of surprise checkings - 

(b) After heanng the departmental representatives the 
Commuttee desired that the information with regard to the 
profit/loss earped/suffered by the department due to the 
abolition of thsRoad Tax Check Barriers be mtimated to 
the Committee 

The Cornattte~ therefore desited that पाठ information with 
regard to the licences/permits 1ssued to the private persons 
along_with the detail of vahd licences/permits 1 any be 
supplled to the Committee 

The Commuttee further desired that the upto~date information 
with Teqard to the driving licshces which was not supplied 
till the frqalisation of this Report be supplied to फिट Com 
mittee at the darliest 

खाए
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3 4 

14 

16 

17 

28 

32 

33 

33 

33 

26 

27 

28 

30 

व एण्ड the oral examination the Committee observed that 
there 15 व great vanaton inthe number of challans made by 
the various authorities The Committee has further observed 
that attietime of checking 1 the General Manager or any 
other Semior official of the department remains present then 
it would be made more effecuuve Checking should be made 
by the Flkymg Squad officerand by G Ms atleastfor 3 days 
mna wee 

Therefore the Committee desired thatto improve the checking 
systemo? the department the department should teke immed1 
ateappropriate acton under intipation to the Commuttee 

The Committee further desfred: that the depastment Should 
consider and start the procedure tofinabze thecases of challans 
by the departmental authorines 1pstead of sending the 
challans to the Courts 

The Comnmtttee observed thatdue to the plying of vnauiho 
[f1ised Vehicles for the purposs of carring the passengels 
the department 15 suffering a greatloss Therefore the Conmi 
tlee desired thag the department should take effectme steps 
to stop the plywg of unauthomsed vehicles by challaming 
8nd con iscating them by the department and the Committee 
be informed about the action taken 

The Commuttee desired that the actual poistion of the Rohtak 
bye passbus stand be 550 to the Committee 

Trg Dupartment also to take 1mmediate steps for the construt 
cton Of the remawnng bus stands particulatly ag shown 
at gerial No (1) aoove The departmentshould make efforts 
to complete the construction work of bug stands which are 
under con truction or of which foundation stone 185 been laid within ong year 

The Commuttee further desired that the department should 
take effgctive steps for getting the land transferred 

free of cost from the HUD%Gram Panchayat/Municipal 
Committee etc so that the work on these bus stands could 
be started without delay The action taken i the matter be 
mtmated to, the Committee 

On scrutnising the reply and orally examining the depart mental representatives the Commuttee with aview to 556 
the improvement 1f any after the Introduction of this 
scheme  desired to wvisit the depots offices where Com 
putarisati>n  system has been provided 

After scrutmusing the reply sent by the department फिट 
departmental representatives  stated during  the  oral 
examination that a trammng course of 60 days was being 1mported to 1ssue the lcences for trasmng the 
new heavy vahicles drivers The dege artment also informed 
that after the trammg the Heavy Vehicle Driver 15 appoin ted after the completion of 5 years experience as such In 
view of the rgply of पाठ department the Committee desired 
the depatment (0 look into the mattérwith a view to give 
more employment to the persons/drivers who took traiming 
frem Dnvers Trammng School Murthal 

During theoral examination of the department the Commuttee pomnted out thatcertan buses of the State TranspOrt were 
not provided with certain Teqired extrR  compolents/
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4 —_ 

18 

19 

34 

35 

31 

32 

33 

spare parts 8gper norms The Commuttee therefore suBgest 

that the department should look mto the matter and give 
suitable instructions to all the General Managers to provide 

steppony with required tools to all the buges with a view 
to avoid 2ny inconVentence to the passengers who travel 
1n the State Trangport buses 

Afterhearing the departmental representatives the Comnuttee 
desired to know the difference of costs पा fabricapron/buil 
ding of the bodies of buses by the department and by the 
private firms/agencies along with the reasons for the difference 

The despartment has failed to supply the requste 

information ag promised tili the finalisation of the report 

The s2d_11formation be alsg sent to the Committee atthe 

earliest ~Tne delay ta~tis of the department 15 shocking 

The reagons be intimated to the Commuttee at the earliest 

Ti e Comnutt_e rurther desired the department to supply the 

detall of 1992—93 1993—94 and 1994—95 with regard 
to the bodies of buses got fabricated from the Haryana 

Roadways Bngin_ering Corporatlon Gurgon and from the 

private firms at the earhest 

After examining the department the Commuttee desired that 

a strict action be taken by the department to check the 

proper working of the shops at the bus stands of the 

the Haryana Roadways Depots so that thereisno harassment 
to the pissengers with regard to the sale of eatable items 

The Committee further desired that to curb this practice 
the department shoupd 1Ssue Instfuctions to the concerned 
depots to display a list showmng thesrates of eatable 1tems 

at the counter of these shops If requred this condition 
be laid down at the nume of auction of shops 

The Committee be also Imformed about the action taken 
by the department था this matter 

During the oral exammation the Committee wasnotsatis 

fied with 306 reply of the department regarding stoppage 

of Haryana Roadways Buses at various places/Dhabas/Wines 

Shops resulting 1n harassment and Inconvemience fo the 

passengers After hearmg the departmental representatives 

the Committee desired that the department should take 

effective steps by makmng surprise checking to stop this 

practice so that no mconvenience or harassment 18 caysed 

to the passenge’s Action taken शा the matter be informed 

to the Commiitee
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APPENDIX-—II - - 

Simaary of recommendations/observations of the Commuttee on Estimates पा respect, 
of Cooperatton Department 

1994—95 

Paragraphs Recommendations/observations 
of the 

Report 

3 4 

25 51 

33 

37 

38 

Tae Connittee took asefious view of 1t and desited that 
detail of the last 3 yearsinrespect of the sanctions of various 
s temes r.~etved at the fag end of year be sent to the 
Committee 

The Conmnittee also desired to know whether the said funds 
have been utiized properly and within tme 

The Committee further observed that Fmance department 
should 15506 necessary instfuctions in this regard and ensure 
that sanction to the schemes be accorded by them well था 
time preferably proportionately पा. each quarter So that 
the aims and objects of the schemes couqld be achieved 
by u'thzinz the funds properly within time 

Tae Conuittee therefore recommended that the semonty 
list of Assistant Registrar Deputy Registrar Joint Registrar 
and Additional Registrar be fipalized and sent to the 
Conuuttee wamediately without further delay alongwith the 
details of their experience with the reasons of delay caused 
and the responsibility be fixed था this regard 

Siace the desited information regarding vacant posts of 
Cletks and Sub Inspector (Audit) was not supphed to the 
Committee till the finalsation of पड Report hence the 
Committee desired that the said mformation 96 sent to the 
Commuttee immediately 

The Commuttee also recommended that all the vacant posts 
lyng with the department 96 filled up 1mmediately and 
the Commuttee be informed about फिट action taken n this 
regard 

Tae Committee was not satisfled with the reply of the 
Government because In some of the cases no approprate/ 
required disciplinary actions have been taken agaipst the 
delinquent ot‘Bcm.l पा spite of the fact that thesg were 
requited by the department 1tself The Committee 
therefore desired that the cases given था sub para (a) above 
be expedited at differrent levels and action taken against 
the officials who are at fault accordingly 

Tae Committee took a serious view how था employee 
(आप Jagdish Naramn Cletk) continued to make embezzle 
ment m on oF e under the supervision of various Asstt 
Registrarg/Deputy Registrars for a long time The Com 
mittee felt that 1t was not possible without the connivance 
of other officials/officers concerned 1e Asstt Registrars/ 
Deputy Registrars/Internal Auditorsetc It seems to be the 
fan lpure on the part of senior officers After hearmmg the 
departmental representatives the Committee observed that 
a through 1inguicy into this entire matter be made and 
responstbility fixed Suitable action be taken agaimnst the 
wvolved officers/officials का this matter and Committee be 
mformed
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26 

27 

28 

51—52 

52 

उन 

39 

40 

41 

The Committee further desired that the cases pending in 
various Courts be pursued by the department with full 
fautsflindings of the cases to get them finalized, under 
mtumeation to the Committee 

After hearing the departmental representatives the Com 
mittee further deswed that detail of officers/officials invol 
ved 1n these cases and promoted/reverted after these 
cases came to the. notice of the Government be sent to 
the Committee 

The Committee feels that the reasons given for the loss 
and shifting of Pamipat Sugar Mills are not justified 
because the Rohtak Sugar Mill 15 also as old as Pampat 
Sugar Miull Therefore the reason of shifting of Sugar 
Mill Pampat be sent to Commtttee alongwith the reasons 
of losses suffered by 1t 

After o anag tae {epartmental representatives the Com 
mittee desired that a detail ot दा] the Sugar Maills पा the 
State 16. the year of settmg up year of starting func- 
tioning profits/loss and expension if any made with 
reasons etc be supplied to the Committce The detail of 
the Sugar Mills waich are likely to be set up पा the State 
bg also s.nt to the Committee 

The Comnmittee farther desired to send the detail of esta 
blishing of Distillary umts 1 the State as stated by the 
Department under the scheme of Sugar Mills 

Tne Comwnittee further observed that department to give 
more stress on publicity & propaganda scheme to make 
more p.ople of the rural area aware with the benefits of 
Cooperative movement 

The Committee observed that the department should sent 
further information with regard to the assistance/advances 
gZiven by the Prumary Land Development Bapks to the 
farmers of the State 

The Commuittee thervefore desire that a detail of the total 
amount advanced to the farmers during the financial year 
1994-95 PLDB wise alongwith the number of beneficieries 
be sent to the Committee The Committee further desired 
to consider to make payments of interest or divident on 
share money to the farmers 

The Commuttee further asked forcertain information with 
regard to grant of subsidy bewng provided by Sugar Mills 
from the d partm ntal copres.ntatives appeared before 1t 
durnmngtheiroraluxammation SinCethe desired information 
was not readily available with the Government and the 
same was not supplied to the Committee therefore the 
Committee desired that the total amount of subsidy pro 
vded on s.eds fertilizers pesticides etc by the  Sugar 
Milis duning the last three years be supplied to the Com 
mittee at the earliest alongwith the details of purchase/ 
availabyity of these items मी any by the Sugar Mills and 
supply thereof to the farmers The above informations be 
sent to the Committee at the earhiest 

Tae Commulttee also observed that घाट profit earned by the 
HSLDB and Handloom Appex durlng the last three 
years 1प on decreasmng side The detaul of lossfprofit with
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29 

30 

3 

32 

33 

54 

57 

57 

74 

75 

42 

43 

44 

45 

46 

regard to the Sugar Federation was not given However 
the same information has been desired to be supplied to the 
Committee 1n the proceding para 

The Commuttee therefore desired that the reasons for 
suffering 1055 by the CONFED HARCOFED and INFED 
be sent to the Committee at the earliest alongwith the 
reasons for decreasing trend of the profit earned by the 
HSLDB and Handloom Appex 

The Committee also desiced that the effective steps be 
taken to improve the working of the above stated Appex 
institutions to avoid any loss 

After hearing the representatives of the department the 
Committee desiced that a detail with regard to making 
of payment by Milk Plant Bhiwani be sent to the Com 
mittee at the earliest alongwith the cases 1f any pending 
for making payment 

The Committee observed that the financial year 15 going 
to be closed but no amount/money has been received from 
Government of India for the scheme stated above There 
fore the Committee desired that detail of the money पी 
any received from Government of India during the year 
1994 95 be intimated to the Commuittee alopgwith the detail 
of utilization of the said momey 

Tiorfore after hearing the d.partmental representatives, 
the Connittee desired that the required information with 
regar@ to State Government Undertakings be sent to the 
Commattee at the earliest 

Therefore after hearing the departmente]l representatives 
the Committee desired the department to look into the 
matter with regard to the non registration of Coop Socle 
ties 10 these districts under intimation to the Committee 

The Committee further desired that department to Iook 
into the matter and take effective steps for finalising the 
cases of embezzlements as stated at Fb) above The ap 
proprniate action against the defaulting societies/pcrscn  be 
also taken The Committee be also informed 

(1) As regards other information which was orally asked for 
the Committee observed that the same was 101 readily 
avallable with the departmental representatnes at that 
time As such after hearing the departmental represen 
tatives The Committee desired to send the requisite 
detail (upto date latest position) with regard to the 
following works in hand of the department — 

(1) फिनवििशिसला: of Cold Storage-cum Warehousing Com 
plexes 

(2) Modermsation of Spinning Mills Hans1 

(3) Estabishment of Ginnery 

(व) Development of processing & Marketing of Mushroom 
by Hafed 

(5) Estabishment of Mustard 01 Mulls at Narpaul 

(6) Rehabilitation of Sick Stores
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(7) Loan/subsidy to labour & Construction Federation for 
the construction of office-cum Godown 

(8) Construction of Godowns by HAFED 

(9) Construction of Godown of Primary Agriculture Credit 
Socleties 

(1) The Committee further desiwred to make on the spot 
study/Inspecton of above works alongwith cCertain पाए 
portant Projects of the Department to see/check their 
Progress



; 91 

- -~ - APPENDIX—OT - 

Statement showing the ouistanding recommendations of the Committee on Estimates relating ६० the year 1985-86, 1987 88 1988 89 1989 90 1990 91, 199192 and 1992 93 

Sr Page of  Paragraph Further observation/recommendation made by the No . the <« Commitfee 
Report , - 

— 

18TH REPORT (1985 86) 

INDUSTRIES DEPARTMENT 

1 5 14 (1) The deswred information 1n tabulated form regarding 
o overstaffing m different Departments/Boatds and Cor 

pordtions was not supplied by the Finance Departmefnt 
The Committee therefore desired that the said infor 
mation be sent to the Committee immediately 

(u) The Commuittee recommended that those posts which 
are superfluous 10 the Department be abolished and the 
vacant posts waich are utgently required may ०८ filled 
up by the Department 

2 1t—=i2 28 (1) The Commuittee after hearng the departmental represen 
tatwes regacding revival of sick umits desired to see/Check 
some of the Sich Industrial Umts of the State 

एप After hearing the departmental representatives the Com 
mitiee observed thatthe casespertaining to the payment 
of subsidy bewng given by the Government to various 

<Industrial Umts 16. Small Scale Industries Rural Indus 
tries~etc an the State are delayed unnccessarly The 
Committee desiced that such type of cases be decided 
oxpeditionsly and payment be made within 30 days and 
the Committes be also informed accordingly 

” 20TH REPORT (1987 88) 
b} 

TOWN अप COUNTRY PLANNING DEPARTMENT 

+ 

3 1011 27 The Committee desired that the matter should be settled by the 15th January 1995 positively and the Committee be imformed accordingly But the dafisae artment has pot sent - the requisite 1nformation व the finalisation of tins Report - The "Commuittee therefore, agawnn deswted the matter be settled 1mmediately and the Committee be also 1nformed 
within 2 months postively 

21ST REPORT (1988 89) 

~ TOURISM DEPARTMENT 

4 10 24 The Committee inspected/made Visits of various Tourist Complezes of the State and found that the service beiwng provided was mnot satisfactory at some of the Tourist - CompleXes The Committee while stayire ai Hotel Rajhans 
found that neither the service of the Staff was satisfactory nor the maimtenance of the Rooms and provisions of various facilities was satisfactory resulting chances of Teduction 1n occupancy tigure of such like important State Tourist Complex Besides poor service being provided - 1o the /isitors the Committee also felt distressed with the . discurtesy shown by Shri Gursharan Singh Deputy General Manager of Hotal Rajhans (Surajkund) Tourst Complex The Committee therefore desired that strict mstructions 2o Dbe 1ssued for the Proper maintenance/service था the Tournst
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Complexes The Commuttee further desired that the acuo 
taken be intimated to the Committee = 

Apart from above observation/recommendation the Com 
mittee further desited that as it was not at all possible 
for the Chmmittes to visit/check other Important Tourist 
Complexes of the State in such a short tour ie only 
two days visit hence 1t has been decided by the Com 
mittes now to mike anotheron the spot inspection of some 
of the remaming important Tourist Comfllexes including 
the Hotel Rashans (Surajkund) Badkhal Lake आए Red 
Bishop Tourist Complexes as per findings of the Com- 
mittee 1n respact of thisvisit inspection made 

22ND REPORT (1989 90) 

ANIMAL HUSBANDRY DEPARTMENT 

10—11 19 The Committes be nformed about the latest position/ 

pProgiess 

16—18 27 The Committee desired that latest position of the maiter 

be intimated to the Committee every quarterly 

20—21 32 (1) The Committee observed that the progress of Construc- 
tion of poly Climcs concerned was very slow The 
Comnmittee thersfore recommended that inview of the 
recommendations made earlier 10. 1its 22nd  Report 
(ongwnal Report relatmg to the Department) effective 
steps be taken by कर e Government for the speedy 

construction of these climes at allthe remainipg district 
headquarters In the next five years 

(u) The Commlittee desired that alist ghowmg information 
regarding number and places of all stockmen Centres 
betng functioning under the Depattment जा addition to 
Veterinary Hospitels be sent to the Commuttee 

23RD REPORT (1990-91) 

SOCIAL WELFARE DEPARTMENT 

12—18 16 (1) The Committes would ke to know the full facts and 
findings of the Inquiury Officer who condutted wquary 
1n the embezzlement case of Rs 64000 

(प्रो The Commuttee also desired that bnef history of case 
of Shri Banwar: Lal be sent to the Committee 

2021 22 () The Commaittee after hearng the departmental represen 
tatives reiterate 1ts earlier recommendation that the 
Director Social Welfare Department may visit the three 
BalBhawans concerned and send her report regarding 
the activities showmng the proper utilization of funds 
allrlotted to these Bhawans to the Committee 2t the 
carhest 

(0 The Commiitee be iatimated about the action as and 
when taken by the Department 1n the matter alongwith 
the information regardmg recovery of amount made 
from the guarters concerned 16 Child Welfare Councils 

> for not starting/completion of construction work of Bal 
Bhawans conCerned 

2425 29 Tie Conmittee after heering the Departmental represen 

P
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4 

1 

12 

15 

Note For atl:entlonl____ 

necessary action 

7—9 

9—-14 

17-18 

23--24 

31 

12 

13 

17 

19 

tatives decided to make 2an on the spot inspection of the 
रा Plant at Gharaunda alongwith <ertamn Anganwadi 
Centres of the Department 1n the State to check the 
factual position 

. 24TH REPORT (1991 92) 

FORESTS DEPARTMENT 

The Committee could notorally examined the representatives 
of the Department for alleged rasing of matter by them 
regardmng dropping of certain recommendations of the 
Committee The Committee agamn reiterate 1ts earher 
recommendations which are as under and strictly direct 
to send requistte replies thereof immediately 1 compliance 
with the directions given in para 11 of this Report 

The Commutteedesired that the requisite information which 
was promised to be upphied but was not supplied on the 
following points be sent to the Commuittee immediately — 

(1) the period for wnich posts of various categories are 
lymng vacant 

(u) the reasons for eXcess recruitment made by the Depart 
ment 

() the number of posts filled up by promotion and the 
number of posts filed up from regerved quota out of 
the posts {lled up by promotion and 

(४) how many posts of scheduled castes have been filled 
up cateSorywise 1n accoradance with the roaster register 
mamntained for this purposs 

The Commuttee desired that the lagest position of the 
pending Complaints/embeZzlement cases may be intimated 
at the carhest The cases as given below were drop geed 
by the Committee 1n 15 meetin8 held on 19th October 
1993 St No 1 2 3 4() 6 and7 

The Committee raiterated its eacrlier recommendation that 
special Courts be set up oy the Forests and Environment 
Departments for the speedydisposal of pending cases of 
the Department 

The Committee desired that the latest position in the 
matter be mntimated to the Committee 

26 After discussion the Commuittee reiterated its earlier reCom 
mendations which are as under -— 

(0 Dunng the course of oral evidente, the Committce 
panted out many irregularties in 1mplomentation of 
the schems In certain cases the entire profit 15 eamned 
by the Forest officials instead of gwving to the poor 
villagers The Committee further observed that in most 
of the blo.ks this scheme is not properly implemented 
85 the people are 1gnorant about this scheme due to 
lack of publicity 

(i) The Committee therefore recommended that a proper 
and wide publicity of this scheme be made by the 
Department so_that more and more farmers mey opt 

- - thus scheme The Commkittee further reCommend that
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regular checking by the Forest Officers/officials be made 
mso tiat actual beneliciaries may be benefitted from this 

eme 

(1) The Commuttee also recommended that efforts be made 
by the Department to procure more funds from the 
Governm nt of Indid for raising of more nurseries for 
the n.xt year plantation under this scheme 

(1¥) Tae Committee further recommend that Department 
should gtress more towards the dixeisification of species 
so that more trees of economic value be planted istead 
of Encalyptus and Populaz etc पा. future 

(v) The Committee also récommend that more research 
sliould 05 made 1n aSsessmg the medicinal value of 
vafious planfs &nd their cultivation should be ncreased 
m the comng years 

Tae Commnuittee after discussion reiterated its earlier recom 
mendation which 1s as under — 

The Committee recommend that either sufficient staff 
and suitable fund be allotted to the Department or to 
merge this Department agam with  the Forests Depart 
ment for 1its effectively functioming 1n future The 
Commuittee also recommend that a proper publicity about 
the acavities of this department be made for the 
Smformauon of the general public and farmers of the 
tdte 

25TH REPORT (1992-93) 

IRRIGATION DEPARTMENT 

Tae desired nformation through it was promised by the 
departmental representatives to send the same within 15 
days did not supply ull the finahsation of the Report of 
the Commuttee and the same 15 still awaited The Com 
miuttee therefore recommend that the said information 
be sent to the Committece at the earhest 

The Committee after making its on the spot inspection of 
some Migors/sub Minors & Distributaties on  the 27th 
October 1994 and also after hearng the departmental 
representatives observed/decided that no work of disilting 
and construction/repaws of Ghats has been done on these 
munors therefore, the Committeedecide that 1t would visit other 
minorsf sub-minorgand disttibutaties of Gurgaon and Fandabad 
districts  alongwith BhowaniDistrict after the desiting work 
would be completed/carried out by the Department and latest 
report to thateffect be sent (0 the Committee 1mmediately 

(1) The Committee desired that पा future every type of 
renewal work पा the canals including desiting should be 
mformed 1 wrting to the concerned MLA 1n 
accordance with the earher observation/recommendation 
of the Committee so that the work done by the the 
departinent 15 physically verified by the Public represen 
tatives The CPomzmttee further desired that action taken 
ur this respect be also Informed to it 

(u) The Committee would lke to know the number of 
omnts where the repair works were started during 1994- 5 and the: number of massons and labourers etc 

employed ther.for alongwith the cost of the material 
and” the type of the materralused inthese repair works
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The Commuttee reiterate 1६५ eathier recommendations which 
are as under — 

(0 Tn~ Commuttee obs.rved that if the construction of 
Ditch Drain alongwith JL N Canal पा District Rohtak 
which stands approved 15 not taken on priority 08518 
then the sufferngs of the farmer will be aggrevated 
as the farmers whose flelds are situated alongwith 
JEN Canal to & d=pth of 5 to 7 kulls are not 1 4 
position to cultivate their lands for the last more than 
fifteen years 

(n) The Committee also recommended that the Department 
should 9४ strengthered  with sufficient and adequate funds 
immediately so that the said Ditch Drain be constructed 
within a yedr automntically It should not be taken 
in pHrts 

u) The Connittee further recommend that the water -Cass 
du. to the farmers effected by water loggmg/secpage of JLN Canal should not be retovered and 1t should be waved off and the mecessary instructions पा this regard be also issued to the field staff of the depart ment and the Comnmittes be mmformed accordingly 

(1v) Tz Committee further desired that 8 copy of Inquiry Reoott of the Ingmry conducted by the Government/ Departmzat 10 the matter regarding substandard matenal 
- 1 channeling of canals be supplied for the persual of the Committes as this imaformation was not suppled til the finahsation of the report of the Commmittee 

Tas Committee resterated 15 earher recommendations which 
are as uonder -— . 

() The Committee after gomng through the above nfor mation recommend that the r.levant mformation relating 
to the constituency of each ML A be supplied to 
conterned ML A for making verification suggestion complaints etc and action be taken after making proper enquury and the Committee be informed accordingly 

(u) The Comnittee further recommend that funds be ear marked judiciously and on equity basis to all sub divisions without showimng favour to any one 

(u) Ta. Comrnittee therefor. recommend that all the Deputy Commussioners be agam asked to supply the r.quired 1aformation 'mmedrately The Commuttee fur ther recomm nd that the case be finalised at the earlest and the Committee be also informed accordingly 

Tae Comnuittee ag assured by the departmental represen tatives desired that they would give all the detalls and prepare the scheme for the construction of splrs at the Banks of Yamuna River in Haryana Temtory by 3lst December 1994 so that the work could be taken पा hand 1 the year 1995 before rainy season The Committes therefore kept this para pending for want of above infor Rmatlon which was not supplied till the final sation of thig eport
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24) 82 24 The Committee be wntimated about the latest position 

25 83 26 Tae Committee may be 1atimated about the latest position 

26 84 28 Till the finahzation of the Report of the Committee the 
de wed 1formation was not supplhied to the Commuttee 
hence the Commuttee would like to know the latest position 

27 84 2% The Committee desired that detaled report inthe matter 
be s ot to the Committee at the earliest 

28 83 30 Tae Committes would like to know the latest position 

29 85 31 The Committee be ntimated about the Iatest position 

30 85—86 32 The Commi tee would hke to knmow the action taken on 
the sugeestions made by the cultivators in the Seminars 

31 86 33  The Committee would like to know about the latest position 

32 86 34 The Commitiee would hke to know the surprise raids 
conducted by the Vigilance Cell of the Department and 
the details of the officers found guilty duning the last three 
years 

33 86 35 The Commuttee would like to bLnow 1 any case of 
payment of compensation pending with दिल Department वी 
so the detagls thereof 

34 86—=87 36 The Coxnmuttee b. apprised with the latest position 

35 87 37 The Committee be intimated with the latest position along 
with the reasons लिए non finalisation of the Annual Adminis 
trattve Report of the Department 
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